
GUWAHATI BENII 
• 	 GUWHATIO 	

S 

(DESTRUCTION OF RECORD RULES,1990) 

• 	 INDEX 
O.A/T.A 

. 	 ,fiJ/ 

1. Orders Sheet 	 &~ -, •..g 
• 	 • 

'2YJuà.grilent/Order 

Judgment & Order dtd . ................. . Received from Fl .C/ Suprene Court 
0 

Z.  E. 

	

6 . 	 .,,,,,....,............. ..,..... .Pg........,,......a,......to................ 

	

7, 	J•... ..................... 	•••• •..... •....••...• ... ... . . . . .... .. .......... tO ......... ..  ....... 

5 

Repy ....... ..................... ... 	 • 

Any other Papers................... 

I 1.'vIerro of Appea.rance...bl............. ......•.•........•..••.............'•.......•••••••••••••• 

Additional Afficlavit........................ 

1'1ritten Argi_irrielits  .... ......... ....,.;........ 

Arxienderrieiit Reply by Respoidents . .. .... . . '\. . .........   •0••$II• ••••• 

ArrLendxrlenit Replr filed by the Applicant .... . 

Counter  Reply' ........... 	 ...................................... 



'N 
	 'I 

, 

FORM NO.4 

(See Rule 42) 

IN THE CENTRAL ADiiflI3TR\TIvE TRIAL 
GUWHATI BENCH 

:: :: GUIAHATI 

ORDER SHELT 
APPLICATION NO 	 OF 200 

(s) 

POndent(s) 

[ocate for APpUcant(s) 	

) 
ocate for RespondfltJ) 

'. 	

. ; 

7 

1  11.4.01 	passed over for the day. 

• 	
Vice-Chairman 

12.4 01 	 Igsue 	not.j.ce . 	 on 
repondents as tp .. .why he 
Ialicatjon filed by the applicant 
!shall not be admitt.ed.' Reurnaby.. / 	

,. 	

.• 

i.st 	..on 	25.5.2001 	- for 
I 	 tCoflsideratlOn of admission. 

I . 	

Vice-Chairman 

/316 4 

1K 1 
/VcI;aL 

: 	n4 

_)74 ~ii 

trd 

i5
2) .

. 	

.1.6.2001 

Fel 

i R/wo i 

• 8.6.01 

ab 

List the case on 8-6-2001 for 

orders alongw.tth M.p.No.111 of 2001, 

vice-%ajrman 

Liet before 01vision Benoh after 

one week. 

Uat on 15-6-2001 along with 

MP,fls, 111 of 2001 for order. 

member 
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15 .6.01 	Mr S.Sarma,Iearned counsel for the 

applicant submits that he missed the 

notice of this case on the cause list. 

List on 21.6.2001 for order. 

Member 	 Vice-Chairman 
• 	 pg 

appearing 

	

21.6.01 	Mr. A.Deb Roy, Sr.C.G.S.C.,Jro.r. the 

respondents, peays for and granted 4 

weeks and Ao more time to Pile counter 
k 	 affidavj. ThO applicart will have 2 

weeks time thereafter i-to file 

rejoinder. 

List. on 288-2001 for order A ~sLl.  
Mmber 	 Iice..Chajrman 

bb 

	

28.8.01 	Heard Mr.S.Sarma, learned counsel 
fo the applicant. 

• ... .. 	 The application is admitted. Call 

-b 	 for the records. 
. 	

. 	 List on 28/9/01 for f.jrthsrorder. 

• 	 .' 	
. 	 v_r-T 

Iice-Chairman 

fit; 

11tbjI*tu1 

VV  

'4444 	LL4, 

mb 
29,9*01 	Heard Mr.8,C.Pathek, learned Addi. C.G.S.C* 

for ta. U.O.I. and Mrs. M.Das, learned counsel 

for the respondent Nos. 2,3 and 4. Both the 

counsel prays :foz.. four weeks time b*ma to file 

written statement. Prayer is aliowed. 

Thê flame of Mrs.I.Des, of*ee be shown 
as advaate for respondent Nos. 2 9 3 and 4.. 

Ust on 16/11/01 for order. 

1.. 
Member . 	 Vice-Chairman 

mb 
16.11.01 	List on 	21/12/01 to enable the 

respondents to file written statenent* 

:•.. 
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Notes oftheRegisry 	Date 	Order of the Tribunal 

21.12.01 	
List on 24.1.2002 to enable the 

resp06dents.to file written statement. 

Member T 	 Vic.-Chairrnan 
mb 

24.1.02 	 N o  written statement so Parf.Pi1ed. 

are allowed further 4weeks time 

tb Pile written statement as a last chance, 

List on 22.2.2002 

(i Lck 
tember 

Heard Mr. S.Sarma, learned couse1 for 

the applicant and also Mr. A.Deb Roy, learned' 

Sr. C.G.S.C. for the respondents. 

Mr. LDeb Roy, learned Sr, C.G.S.C. 

has stated that the Union of India separately 

aot file any written statement. The other 

raspondnts had not .fila written statement 

nor any 2 steps taken., 

iA- 

!H. 

c* 
,Jb41 

mb 

22 .2. 02 

for order. 

Vice.. Chaj rman 

List on 22..2002 for order. 

I 
Member 	 ice-Chairmen 

4 
W; H 

112 

22.3.32 Heard Mr. S.Sarira, learned counsel for 
the applicant and..also 0 Dr, Y.K. Phukan, 

learned Sr. counsel Portha State of Assam. 

No written statement so. far is filed. 

Dr. Y.K. Phukan , learned Sr. counsel for 

the State-: of Assam again prayed for time 

thoni4h3time was granted. List the matter for 

hearing on 29.4.2002.The Respondents may 

file urittsri statement within b* weeks 
from todaya 

(ember 	 %/ice"Chairman 



C.A. 114/2001 

Notestegj 	
: 

29.4.02 	 Heard counsel for the parties. 

Hearing concluded. Judgnent delivered in 

open Court s  kept in eratate sheets. 

The application is disposed of in 

terms of the order. No order ari., to costs. 

I 	I 
I 

L 
Member 	 ViceChairrnan 
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CENTRAL ADMINISTR]TIvE TRI]IiJNAL 

GUWAHAT I DENCH 

O.A./JX,K No. 	 Of 	2001. 

29.4.2002. 
DATE CF DECISION 

Shr.i prantosh k0 APPLICANT(S) 

Sri S.Sarrna. 	 Al \/ ( A' F )1 iiU: APPI I( ATT ( 

VESNS - 

Union of India & Ors. 

A.Deb Roy, Sr.C.G.S.0 
11 

i'rs M.Das, Govt .Advoc ate, AsSam. 	 ADVOCATE FOR TRiO 
PESPONuENTR. 

it ON TE MR JUSTICE D-N C1iOtJDHURYo VICE CHAIRMAN 

HON BLE MR K.K.SHARMA, ADMINISTRATIVE MEMBER 

Vhethr Reporters of local papers may be al1oved to see 
the judment ? 

To be referred to the R;porter or not ? 

tiler their Lnrdshipe wish to see the fair copy of the 

judornent ? 

ihetber the judomen ito be circulated to he other .  

Benches ? 

Judomnent delivered by Hon t hle Vice-Chairman.. 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUNAHATI BENCH.. 

Original Application ITo. 114 of 2001. 

Date of order : This the 29th Day of April,2002. 

The Honble Mr Justice D.N.Cllowdhury,Vice-Chairrnan. 

The Hon'ble Mr K.K.Sharrna, Administrative Member. 

Shr.i prantosh Roy,  IFS 
Deputy Director, Manas Tiger Project, 
Barpeta Road, Dist. Barpeta. 	 . . . Applicant 

By Advocate Sri S.Sarma. 

- Versus - 

I. Union of India, 
represented by the Secretary to the 
Government of India, 
Ministry of EnvironTient & Forests, 
C.G.O.Complex, New Delhi-3. 

The State of Assam, 
represented by the Principal Secretary, 
Department of Forests, Dispur, 
Gu1ahatj-3. 

The State of Meghalaya, 
represented by the secretary, 
Forest Department, 
Meghalaya, Shillong 

The Commissioner & Secretary, 
Govt. of Assam, Forest Department, 
D.ispur, Guahati-6. 

The Chief Secretary, 
Government of ASsarn, 
Dispur, Guwahati-6. 

The Principal thief Consrvator of Forests, 
ASsam, Rehahari, Guwahatj-8. 

The Union public Service Commission, 
represented by its Secretary, 
Dholpur, House, Shahjahan Road, 
New Delhi. 	 . • • Respondents. 

By Advocate Sri A.Deb Roy, Sr.C.G.S.0 for respondents 
No. 1 and 7, Mrs M.DaS, Govt.Advocate,Assarn for 
respondents 14o.2, 4, 5 & 6, 

CRIDER 

CHOWDHURY J.(V.C) 

The matter pertains to promotion to the Senior 

Time Scale of pay in the Indian Forest Service. By order 

d 	29,11.99 the applicant was promoted to Senior Time 

contd..2 	- 
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Scale of Rs. 10,000- 325- 15200/- with effect from the 

date of taking over charge against the existing vacancy. 

The applicant contended that even persons junior to him, 

namely, Shri Rajpal Singh and K.S.p.V pavan Kuxnar were 

promoted to Senior Time Szale of pay prior to him. The 

State Government did not file any written, statement and 

in fact rs M.Das, learned Government Advocate, Assarn 

sought to time to file written statement. Sufficient time 

was granted to the respondents. e were not inclined to 

grant any further time. Mrs MDas, learned Government 

Advocate, Assam referring to the parawise comment received 

by her submitted that the matter is under consideration 

for giving him promotion with rétrcpective effect from 

the date on which his juniors were promoted. 

2. 	Upon hearing the learned counsel for the parties 

and considering the facts and circumstances we are of the 

view that the ends of justice will be met if a direction 

is issued on the respondents to consider the representations 

dated 29.11 .99 and 11.4.2000 (Annexures 10 and 11 of the 

application). The respondents are accordingly directed to 

examine the said two representations and pass a reasoned 

order as per law as expeditiously as possible, preferably 

within a period of three months from the date of receipt 

of this order, 

With this observation the application stands 

disposed of. There shall, however, be no order as to costs. 

1 	kc 
K.X.SHARMA ) 	' 

	
D.N.CHOWDHURY ) 

	

ADMINISTRATIVE MEMBER 
	

VICE CHAIRMAN 

pg 
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(An 	 catlon under bec ion 19 of the Administrative 
Tribunals Act, 1985) 

Title of the Case 	: 	 O.A. No. 	of 2001 

Shri Prantosh Roy 	 . . . 
	 Applicant 

- Versus - 

Union of India & 	Ors. . 	 . 	
. Respondents 

IN DEl 
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1. ApplicatiOn ... 1 to 28 

2. Verification ... 
29 

3. Annexure-1: ... 30 

4. Annexure-2 ... 32 

5. Annexure - 3 ... _13_ 
6. Annexure-4 - £4 

7. Annexure-5 .. 	 . -  414 
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 49 
9. Annexure7 ...  41,3 
10. Annexure8 ... 

 50 
11. Annexure - 9 ... 

 51 
12. Annexure-10 ...  52,-55 
13. Annexurell ... 

14. 	• Annexure12 ... 

15. Annexure-13 ... 161 

16. Annexure14 ... (oi.. 

17. AnnexurelS . 	 . 	 . 

18. Annexure16 .. 	 . 

19. Annexurel? 
20. Annexure18 1, 

For use in 	Tribunal's Office 

Date of filing 

Registration No.  
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THE ' CENT GUWAHATI BENCH 
GUWAHATI 

ZZ 

• BETWEEN 	 - 
Shri Prantosh Roy, 	IFS, 
Deputy I)i'ector, 	Manas Ticjer Project, 
Barpeta Road, 	District B.arpeta 

V 	 V 	 piican 

AND 

i The 	Union of 	India, 	represented 	by V  

the 	Secretary to the Government 	of 
I ndi a , 	Ministry 	of 	Environmen't 	& 
Forests, 	Paryavaran 	Bhawan, 	COO 
Complex, 	New Delhi_i 1øø13, 

V 

2 The 	State of Assam, 	represented 	by 
the PrincipaT  Secretary, 	Department V  

of Forests, 	Dispur, 	Guwahati--6 

3 The State of Mechalaya, 	represented V  

V 	
V  by the Secretary, Forest Department, 

Mehalaya, 	Shillong.  

V 	 4, The 	Commissioner 	& 	Secretary, 
Government 	of Assam, 	Department 	of 
Forests, 	Dispur, Guwahati-6. 

V 

5 The 	Chief Secretary 5  Government 	of 
V 

Assam, 	Dspur, 	GLahati-6 V 

6. The 	Pricipal Chief Conservator 	of V 

Forests, 	Asam, 	Rehabari, 	Guwahati- 
781008.. 

7 The Union Public Service Commission, 
• 	 V  represented 	by 	its 	Secretary, 

V 	 V 

Dho Ipur 	House, 	Shah j ahan ilad,, 	New 
Delhi V 

, 	Respondents 

DETAILS OF APPLICATION 

1 PARTICULARS 	OF 	THE ORDER AGAINST 	WHICH 	THE - 
V  APPLICATION_IS MADE 

The application is directed against denial • of 

promotion to senior scale of IFS to the Applicant from 

its due date and the orders passed pertaininq to that 



I 	 - 

namely Notification No. FRE4/94/Pt/i dat'd 29.11.99 

and order No. FRE.64/94/112 dated 19.2.98. 

JURISDICTION OF THE TRIBUNAL 

Th Appli.car!t declares that the subject matter of 

the application is within the jurisdiction of this 

Honble Tribunal. 

LIMITATION 

The 	Applicant 	further 
	

declares 	that 	the 

applicatlon is filed within the limitation period 

prescribed under Section 21 of the Administrative 

Tribunals Act, 1985. However, as a measure of abundant 

cautlon, a separate applicat ion for condonation of 

delay 9  if any, has been filed 

FACTS OF THE CASE 

	

4.1 	That th.e Applicant is a citizen of India and as 

such, he is entitled to all the rights, protections and 

privileges cjuaranteed under the Constitution of India 

and the laws framed thereunder. 

	

4.2 	That the Applicant is a direct recruit IFS <1991 

batch) and presently he is serving in the pose of 

Deputy Director, Manas Tiger Project, r3arpeta Road in 

the district of I3arpeta, Assa ii. He belongs to. the Assam 

Meghalaya Joint Cadre serving in the Assam wing of the 

said cadr'e. 

43 That as per the provisions of the IFS (Pay) Rules, 

1968, a member of the service (direct recruit) shall be 

appointed to the senior scale on his completing 4 years 

of service. In this regard, the Government of India, 
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Ministry of Environment and Forests by its letters Non. 

2001422/87!IF8II dated 2740E37 clarified that a 

member of the service shall be promoted to senior scale 

after 1st April of the,year in which he completeS 4 

years of service This position has been modified vide 

letter No 1130/5/97 AIS (II) dated 11097 issued 
S 

by the Government of India, Ministry of Personnel, 

Public Grievances and Pensions statiny that senior 

scale shall :be granted on the 1st January of the 

relevant year' (4th year) computing from the year of 

a 

allotment 	This has been made applicable mutatis 

mutandis to the member of the IFS and IFS also 

Copies of the letters dated 27.487 and 151097 

are annexed hereto as ANNEXURES -1 and 2 

respectiveiYo 

44 	That' as per the provisions of Rule 3 of 'the IFS 

(P2y) Rules, 1968 .a member of the service shall be 

appointed to senior scale on his completing 4 years of 

service subject to the provisionS of Ru]e 6A of the IFS 

(Recruit) Rules, 1966 In this connection, relevant 

portion of Rule 3 of the IFS (Pay) Rules, 1968 and Rule 

6A of the IFS (Recruitment) Rules, 1966 are quoted 

;below for ready reference 

"IFS (Pay) Rules, 1968 

3 Time Scale of Pay - (1) The scales of pay admissible 

to a member of the service and the dates. Witt effect 

from which the pay scales shall be deemed to have come 

into force, shall be as follows 

Jun i or Sc 1 e - Rs 2?øø-75.28øø'E 1 Ø-4øøø w i th eft 
from 1st day of January, 1986 
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Senior scale - 

Time Scale - Rs3000(5th and 6th year)-130-300-
125-4510 with effect from 1st January 1986 

Junior Admanistrative Grade - Rs037007125-4700-

150-500 (Non-functional) with effect from 

1st January, 1986 

p  

Provided that a member of the service shall he 

appointed to the senior scale on his "completing four 

years of service", subject to the provisions of sub-

rule (2) of Rule 6A of the Indian Forest Service 

• (Recruitment) 	Rules, 	1966 	and 	to 	the 	JuniOr 

Administrative Grade on completi.ncf 9 years of service 

Note g The four years and nine years of service in this 

Rule shall be calculated from the year of 

allotment assigned to him under Regulation 3 of 

the 	Indian Forest Service 	(Requlation 	of 

Seniority) Rules, 196B' 

"IFS (Recruitment) Rules, 1966 

6-0 Appointment of officers in the Junior Time Scale 

of Pay to post in the Senior Time Scale of Pay - (1) 

Appointments of officers recruited to the service unde.r 

clause (a) or clause (aa) of sub-rule (2) of Rule 4 to 

post in the Senior Time Scale of Pay shall be made by 

the State Government concerned" 

(2) An officer, referred to in Sub-rule (1) shall be 

•  appointed to a post in the senior time scale of pay If, 

having regard to his length of service and experience, 

the State Government is satisfied that he is suitable 

for appointment to a post in the senior time scale of 

pay.  

0 
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Providec.i 	that 	if he 	under 	suspension 	or,  

djscplinary proc:eedings are instit:uted against him, he 

shell not be appointed to a post in the senior time 

scale of pay, urti I he is re:instated :i neervice, or the 

disciplinary proceedings are concluded and final orders 

are pasd thereon, as the case may be 

Provided 	further that on conclusion of 	the 

ciiscipl mary proceeding 

 If 	he is 	exonerated 	fully 	and 	the 	period 	of 

suspension if any, 	is treated as duty for al 1 purposes 

he shall 	he appointed to the senior time scale of 	pay 

from the date on which he would have been so appointed, 

hac:! the discipi mary proceed incs not been initituted 

against him, and pa:Ld a:cording:Ly ; and 

If he is not exonerated fully, and if the State 

Government 	after considering his case on merits, 

proposes not to appoint him to the senior time sc:al e of 

pay from the date on which he would been so appointed, 

had the disciplinary proceec:Iings not been Inst i tuted - 

against him, he shall be çj:i yen an opportunity to show 

cause age inst such act ion 

(3) Notw:i. thst ending any con t ci ned in sub-ru 1 e (2) 	the 

State Government may 

(a) withhold the appointment of an officer, referred to 

in sub-rule (1), to a post in the senior time scale of 

pay - 

ti:u he is confirmed in the service, or 

ti, ii he passes the prescribed the departmental 

examination or examinations, and appoint to such 

IM 
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a post, an officer junior to him 

(b) Appoint an officer, 	referred to 	in sub-rule (1), at 

any time to a post 	in the senior time scale of pay as a 

purely temporary or local arrangement. 

4,5 	That the Applicant as per the provisions of the 

aforesaid ruis and the circulars issued thereunder 

became eligible for appointment to the senior time 

scale of pay, firstly with effect from 1 .495 in terms 

of Annexure-1 circular dated 27.4.87 and secondly with 

effect from 1.1 .95 in terms of Annexure-2 circular 

dated 15.10.97. 

4.6 That in termi of the provisions of sub-rule (3) of 

the aforesaid Rule 6A, the State Government may in its 

discretion withhold the promotion of an IFS officer 

(direct recruit) to the senior time scie till the said 

member of the service is confirmed in the service or, 

till he passes the prescribed departmental examination 

o r  examinations (emphasis added). A member of the 

service shall not be appoint.ed to a post in the senior 

* time sca]e. of pay, if he is under suspension or 

discipl:inary proceeding are instituted against him, 

till such time he is reinstated in service and he is 

exonerated fully treating the period of suspension as 

duty for all purposes. In such an eventuality, the 

incumbent will be entitled to get his appointment ta a 

post in the senior time scale with retrospective effect 

i.e. from the due date. In the instant case, the 

Applicant was neither under suspension nor any 

departmental proceeding was initiated against him at 



-7- 

the relevant point of time viz, either on 1st of April 

1995 or on 1st of January 1995, ThUS his promotion to 

the senior scale could not be withheld and/or deforred 

on these grounds. As regards the confirmat- jon, the 

Applicant states that same being not In his hand, any 

amount of delay towards issuance of orders confirming 

him in his service, cannot be a ground to exercise the 

discretion 'towards withholding of his promotion as 

nvisaged under sub-rule (3) of Rule 6A, As regards 

passing the prescribed departtnental examination, it is 

stated that the competent authorities are yet to 

prescribe the departrnenial examination and accordingly, 

the Applicant cannot be denied of his promotion to 

senior scale on the ground of n o t clearing the 

departmental examination, 

47 That as per the provisions, of IFS (Pay) Rules, the 

State Government is empowered to withhold an increment 

due to a member of the service who has failed to to 

pass the departmental examination or e<aminations 

within such time as the State Government may, by 

general or special order, prescribe, but the 

withholding of such increment shall have no cumulative 

effect. In this connection, it is stated that the 

State Government has not till this very date prescribed 

either by general or by any speiai order any time 

limit towards passing the departmental examination Or 

examinations, In this connection, it is further stated 

that the departmental examination as envisaged under 

Rule 6 of the IFS (Pay) Rules, 198 is not the one as. 

	

• envisaged under sub-rule (3) of Rule 6A 	Thus as 
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rards the Stat. e of Pf f a irs 	in r'espec t of the 

depar'tmentai examination and the prescribed 

departmen1l examination, the position in the Assam 

Wing of the Assam Meghal aya Joint Cadre and so also in 

the Mechaiaya Wing of the said cadre is that U ii this 

very date there is no prescribed departmental 

examination and there is also no time limit fixed for 

passing the departmental examination as envisaged under 

Rule 6 of the IFS (Pay) Rules, 1968. 

4.8 That the App ii c: ant as stated above became due for 

promotion to the senior time scale either in April 1995 

or in January 1995 against the available vacancies q  but 

when the same was not given to him, he made several 

representat ions to the State Government urging for his 

such promotion from the due dates. It will be pertinent-

to mention here that the State Government never before 

and at no point of time had withheld promotions to the 

senior time scale of pay to any of the IFS officers 

(di. rect r'ecrui t ) from his due date However, it was in 

the year 1987 and 1988 for the first time, the direct 

recrui . ii•3 officers of 1983 and 1984 batch were dciii ed. 

promot:ion to the senior time scale of pay, Being 

aggrieved, those officers had filed O.A. Nos, 128/88 

and 164/88 and this Hon ' bl e iribunal by a common 

judgment dated 25 ::7 89 ordered that the said officers 

would be deemed to be promoted tot he senior time sc:al e 

with effect from their respective due dateia 

Simi 1 a.rly, three other officers of 1985 batch were also 

denied i r promotion to the senior time sca]. e of pay 

in the year 1989 and they too had to approach this 



Honbie Tribunal by filing O.AA No 160/89 and this 

Hon'ble Tribunal by its judgment dated 139,90 issued. 

direction for their promotion to the senior time scale 

of pay with effect from 1489, Again when there was 

denial of such promotion to the 1986 batch of the IFS 

officers which 'fell due to them with effect from 

1490, the said officers had apprQached this Honble 

Tribunal by filing OA No 198/90 and this Hon'bie 

Tribunal by its judgment and order dated 19791 while 

issuing d,irection towards promotion 'of the Applicants' 

to the senior scale with effect from 1490,, a].so' 

observed that the State Government should take a policy 

• 

	

	 decision in the matter of withhoidinQ of promotion to 

the senior time scale of pay in respect of the members 

• 	 of the ser'vice, if at all, it wanted to withhold such 

promotion 	It will be pertinent to mention here that 

till this very date, no such policy decision has been 

taken and in some of the judgments referred to above 

which were carried on appeal before the Apex Court, 

attained its finality when the appeals were dismissed 

by the Apex Court 

The 	Applicant craves leave of this 	Honhie 

,Trihunai to refer and rely upon the aforesaid judgments 

atthe time of hearing of the O.A.  

49 	That as will he seen, the State Government had 

denied promotion to the members of the service 

belonging to 1983, 1984, 1985 and 1986 batch and they,  

could get their, such promotions only through the 

intervention of this Hon ble Tribunal0 However, 'in 

respect of the members of the service, belonging to 

-I 
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other batches after 1986 had no such difficulty and 

they were given such promotion in time and from the due 

dates and uni Ike the officers of those I:atches 9  'they 

had no occasion to approach this Hon 'b I e Tribunal 

However, when the same denial was repeated in respect 

of the App 1 icant and two other,  c:f'ficers viz. Shri 

S  Rajpai Singh (1991 batch) and Shri K.S.KV. Pavan Kumar,  

of 1992 b2tch and when their departmental channel 

towards redressal of grievance did not yield any 

result they had to approach this Hon bie Tribunal by 

• filing O.A.Nc 141 /96k it will be pertinent to mention 

here that Shri Rajpai Singh although belongs to 1991 

batch of IFS he is junior to the Applicant Be it 

further stated here that the said two officers 1. ike 

that of the Applicant also belonged to the Assam 

Meghal aya Joint Cadre, and are allocated to the Assam 

W:i.ng ' of te said jc'int c::'adre 

4.10 That the State Government responding to the O.A. 

Not, 141/96 had filed their written statemeni yen fled 

by the then Deputy Sec ret:ary to the Government of Assam 

in the Forest Department In the written statement the' 

plea taken was that the IFS officers are requl red to 

pass in six subjects in the departmental examnaton 

which are - (I) Forests Law (without book) ; (ii) 

Accounts (wi thout books) 	(iii) Land Revenue (without 

books) 	(iv) 	Procedure 	(w:ith 	boo::s) 	5 	(v) 

Assamese/Dengal I I (vi ) Hind i and that the App 1 icant 

had not ti eared all the papers and as per 	the 

provisions of Rule 6A 	the State Government 	was 

emptwered to wi thold the appointment of an officer to 



post in senior time scale of pay. In the said written 

statement, it was further contended that since the 

Applicant had not yet cleared the departmental 

examination in all the papers and they were yet to be 

confirmed, as such, they were not eligible for 

promotion to the senior scale of IFS Thus Jn the 

said written statement, it was the.st and of the State 

Government that since the Appl:icant had not cleared all 

the papers in the departmental examination and that 

they were yet to be confirmed, theywere not eligible 

for promotion to senior time scaie of pay. In the said 

nowhereit was pleaded that the State Government 

had in terms of the judgment of this Hon'b!e Tribunal 

rendered in O.A.No 198/90 taken a policy decision 

towards withholding of promotion of the IFS officers. 

and that the promotions have been withheld An terms of 

sub-rule (3) of Rule 6A of the afoiesaid Ru1es, 

4.11 That the State Government in the .Department of 

Forest made to understand the Applicant and this 

Hon b 1 e fr i bun a 1 and 1 ate r on the Hon h 1 e Ga u h at i H i g h 

Court and the Hon 'ble Supreme Court as well that there 

was/is prescribd departmental examination as envisaged 

under sub-rule (3) of Rule 6A of the aforesaid Rules 

and that since the Applicants had not passed the said 

departmental examination, they were not entitled to be 

promoted to the senior time scale ofpay. This Hor'bie 

Tribunaihy its judgment and order dated 2497 passed 

in O.A.No 141/96 filed by the Applicant along with 

two others referred to above .was pleased to dispose of 

the O.A.with the direction to the effect that the 
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• 	 Applicants shall be de&ned to be promoted to the senior 

time scale with effect from their respective due dates.. 

The . State Government being agcirieved by the said 

iudcment of this Hon able Tribunal preferred a writ 

petition before the Hon'ble Gauhati High Court which. 

was registered and numbered as Civil Rule No. 2979/97.. 

• The Hon'ble High Court by its judgment and order dated 

25..7..97 was pleased to set aside the judgment of this 

Hon'ble Tribunal.. Howeveri a direction was issued to 

the State Government to consider the representation df 

the Applicants in regard to the requirements of sub-

rule (3) of Rule 6A of the Rules.. It was also ordered 

that the State Government must also nake necessary 

arrangemehts to hold the departmental examination early 

to give chance to the Applicants and other eligible 

officers. to appear and to pass the examinations.. The 

Applicants being aggrieved by the judgment and order of 

the Honbie Gauhati High Court had preferred appeal 

before the Hon'hie Si.tpreme Court which however was 

dismissed.. 	The appeal was registered and numbered as 

Petition for Special Leave to Appeal 	(Civil), No. 

19738/97 and was dismissed by an order dated 6..4..98 

which reads 'The Special Leave Petition is dismisse.." 

Copies of the judgments of this Honbie Tribunal 

and the Hon hie Gauhati High Court. are annexed as 

ANNEXURiand_4 respectively.. 

4.12 7That pursuant to the judgment of the Hon 'bie 

Gauhati High Cotirt, the then Commissioner & Secretary 

to the Government of Assam in the Forest Department 

p 
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passed 	an order No. FRE64/94/112 

referring to the representations of the Applicants and 

judgment of the Hon bie High Court referred to above; 

In the said order, it was maintained that since the 

App 1 icant had not passed all the sub i ects of the 

departmental examination and that since the App]. icant 

could not be corrf:irmed due to the reasons ass.gned, he 

was not 'found suitable for appointment to senior time 

scale as requi red under sub-rule (3) of Rule 6A of the 

aforesaid Rules 

A 'copy of the said order dated 192.98 is annexec:I 

as ANNE'XIJRE-5 

4.13 That in the meantime, a disciplinary proceedinç 

was initiated against' the Applicant vide Government 

order No FREE 1 i7/9t/Pt 11./25 dated 2 1 SB and he was 

placed under suspension by an order No,. 

FRE ii7/91/Pt II /43 dated 24398 An additional charce. 

was also' brought vide No FRE., 117/91/Pta 11/57 dated 

6698 and the said departmental proceeding was dropped 

by an order issued under No FRE 117/91/Pt 11/191. dated 

7699 By the said order, while closing the 

departmental p rot:: e cdi rig ag a in .; the App ii can ' , the 

period of suspension was ordered to he treated as duty 

for all purposes 

A 	copy 	of the order dateu ..' 	699 is 	annexed as 

ANNEXURE-6 

4.14 	That 	in 	the meantime, during the pendency oft he 

departmental 	proceeding, the other two App 1 icantsin 

O.A. 	No 	141/96 	viz 	Shri Raipal Singh 	and Shr'i. 
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V 	 14 

KSPV. Pavan Kumar who are jurrior's to the Applicaht 

were promoted to the senior time scale of pay as DCF 

vide notifications No FRE051/96/117 and No 

FRE64/94/161 dated 8341999. 

Copies of the notifications dated 241298 	and 

8399 	are 	annexed as ANNEXURES-7 	and 	8 

respectively. 	 - 

415 	That the Applicant although had intended to 

submit representation against the order dated 1929, 

but he could not do so in view of the fact that he was 

• 	 already placed under suspension and a depa'tmental 

proceeding 	was 	initated against 	him 	However, 

immediately 	a -fter the order of his exoneration from 

the said departmental proceedirg and treating the 

• period of his suspension as on dutyV the. Applicant 

submitted representations urging for his promotion to 

the senior scale with retrospective effect In the 

meantime 5  he was pi'omoted to the senior time scale of 

pay as DCF vide notification No FRE 64/94/Pt/1 dated 

291199 and the date of effect of such promotion was 

from the date of taking over charçje The Applicant is 

V 	 entitled to get his promotion with effect from 1st 

• 	 Janu'ary 1995 and to that extent, the notification dated 

291199 	givincj only prospective effect 	to 	the 

p.roinotion is bad in laws 

A copy of the said notification dated 291199 is 

annexed as ANNEXURE-9 

4.16 	That when the promotion of the Applicant by the 

aforesaid notification dated 281199 was not given 

4 	 • 
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effec:t to retrospectively, the Applicant immed:i ate ly 

filed a representation urging for his retrospective 

promotion This was followed by another rep resentat ion 

dated 1:1 . 4 2000 and 9.8.2000.  However, the sal ci 

representations are ye Ito be attended to 

Co:, I es of the afc:'resa :i d three 	representations 

are 	annexed 	as ANNFXJRES-10 	.11 	and 	12 

respectively.  

417 	That in the meantime a notific:ation No 	FRED 

141/97/76 dated 1 11 2000 not I fying the Government of 

India's not:ificatjon No 18012/02/98—IFS-I1 dated 

I . 3. 1 .2000 has been issued by the Government of Assam in 

the Forest Department in terms of tih ich the App 1 icant 

has been confi rmed in his serv ice with effect from 

15 994, 

A copy of the sal ci not If ic::at ion dated i, ii 2000 

is annexed as ANNEXURE— 13 

418 That the c;ppl icant states that the contentions as 

raised in Annexure-5 order dateci 19298 is wholly 

incorrect inasmuch as till this very date, j'iprpjs no 

p resc ri bed department a I examination and the examination 

being conducted by the APSC even if the same is held 

to he the one as specified under Rule 6 of the IFS 

(Pay) Rules 1968 same can only be ut ii ised for the 

purpose of withholdinct the increments provided the time 

limit as envisaged under the said Rules is fixed As 

al ready stated abcve no such time limit has been fixed 

by the State Government either by any general 

nc'tific::ation or by any special order.  
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4 19 That the ground of dri ay towards çrçfj ration of 

the Applicant as spelt out in Annexure-5 order dated 

19298 is also not correct as would be evideht from 

the commun :icat ions of October and Novem:::er 1997 The 

Government of mdi a in the Mm istr'y of Environment and 

Forests by its letter dated 21,4 94 has also envisaçjed 

that delay towards conf I rmat ion wi ]. 1 not be a bar for 

qivinc senior time scale to IFS 

Copies of. the letters dated October, November 

1997 and the letter dated 21 494 are annexed as 

AHExuRES-141and 16 respectiveiy.  

4.20 	That the Applicant states that the 	State 

Government in the Forest Department without any pc :t icy 

dec isictn and without tak i nç recourse to sub-rule (3) of 

Rule 6A had taken the stand in the earlier proceed inns 

before this Hon bie Tribunal and the Hon bl e Hicjh Court 

and Supreme Court as well that the App :t iant was not 

el iible for appointment to the senior time scale of 

pay. This Is further evident from the fact that two of 

his col :i C3LtCS who were App]. icants in the earl icr 

proceed:incj viz. O.A.Nc', 141/96 have been promoted to 

the post carryinç; senior time scale of pay a1thouh by 

that time also they had not cleared the depar'tmental 

cx ami ri at ions and were also not con f I T'med in th ci r 

services th is itself speaks vc.lues of mlaf ide on 

the part 	the c::oncerned officer of the 	State 

f3ove rnment in the Forest Department who falsely 

verified before this Hon 'ble Tribunal and sworn in 

affidavit before the Hon 'b i.e High Court as wl 1 as the 

Supreme Court contrary to the rd evant r'ecords 

I 
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4.21 	That the App 1 icant states that the  fact that 

there is no prescribed departmental examination is now 

amply evident in view of the fact that the Government 

of issam in the Forest Department by :i ts noti f icat ion 

No.. FRE.. 120/98/24 dated 14 10,, 99 has constituted a 

committee in connection with framing of Rules for the 

conduct of departmental examination for IFS and Assam 

State Forest Service Class I and Ii officers with the 

members indicated inthe noti ficaticDn ., The PCCF, Assam 

by his letter dated 11 :1.1.99 issued under No.. 

f:E t8/Dett I Exa m/99 and addressed to the Commissioner 

and Secretary to the Government of Assam in the Forest 

Department enclosed the draft ru.i es for the fol low up 

a c tion .. 

Copies of the notification dated 14.10.99 and 

letter :iated 11 .11 .-99 are annexed as 

and 18 respectively.. 

4.22 	That the Applicant states that the aforesaid 

• 	 nc:it if icat ion at Annexure17 has been issued pursuant to 
/ 

the de:t iberat ions as has been made in file 	No. 

FRE..64/94 U/O No. AAP.. 137/99 vide notices dated 99..99., 

10.9.99 and 13.9.99.. By the aforesaid not:ings, the case 

of the Applicant aiongwi bh others was considered for 

promotion to senior scale and it was in that context 

it has been categorically stated that al though the 

State Government is empowered to w:i.t.hhold the promotion 

of an officer to the sen icr scale till he passes the 

departmental examinations, but from the available 

materials, 	there appear, no rule of the 	Forest 

Department presc:ribinq such departmental examination., 



In the said notic:e , i t has further been observed that 

the I(S and IF'S officers are beinc1 promoted to senior 

sc:a,i € on comp 1 ct-ion of four- years of service 

irrespective of their passirkj departmental examinat ion 

Accordinc1y, in the said notinq it was Qrder'ed by the 

Personnel - :oeJDa?tcnEr1t that the Forest Department be 

asked to take act ion towards framing of rui es for 

departmental examanatons. 

The Applicant has come to know about the above 

posit ion on v :1. sit inçj the off ice of the Respondents and 

tot he best c:f his :information such a state of affair 

is correct. Accor-dinqiy., the Applicant craves leave of 

this Hon hi e Tribunal for a direction to the 

Respondents to produce the rd evant records 

4.23 That the App I icant states ....iat: in the past and so 

also after the 1q86 hatch of IFS of -fic:ers, the State 

Government had never ± ns :i st ed for p ass i nçj of any 

detartmentai examnation/examjnations by a member of 

the IFS and it was only in respect of the Applicant a 

different stand contrary to -t he re 1 evant records was 

taken only with a view to deprive him of his prornoion 

to sen:ior t:i.me sc:ale of pay. As already sated above 

al thouQh i. t was the plea of the State Government before 

th is Hc:n b 1 e Tribunal and the Hon b 1 e Hi ph Court and 

the Apex Court that the Applicants in O.A. 141./96 could 

not be promoted in view of their failure to clear the 

departmental examination but c:ontrary to such a stand 

Shri R P Sincjh and Shri S,P V, Pavan Kumar have been 

promoted even prior to the Applicant who is admittedly 

1 
V_ 
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senior tu.hem al thouch none of them had ci eared the 

departmental examinat:ions This :i tse ]. f is a 

contradict ion to the stand that as taken by the State 

Lovernment which is really unfoT'tuna.te on the part of a 

model empioyer. Need]. ess to s,ay that a dcv ice cannot be 

adc::pted and there cannot be any inter'pretat ion of a 

rule with the scle purpc:se of deprvinq promotion to an 

officer, but in the instant case the St:ate Government 

by swearincj false affidavits in the earl :1 er proceed ins 

could deprive promotion to the Applicant 

4,24 	That the Applicant st .Les that as contended in 

Annexure5 order dated 19298 it is incorrect that 

was delay towards confi rmaticn of the App]. icant 

due to non-submission of self assessment report and 

confidential report for the on-the-job training period 

in the State in asmuch as there was no such dcl ....on the 

part of the Applicant and he had furnisd all the 

requi red informat ion towards confi rmat ion of his 

serv:ice 	Had it been_otherwisey there would not have 

been any occas:ion for the Government of mdi a to issue 

- Annexure....i 1 ett.er in November 1997 Even assuming but 

not admitting that there was delay on the part of the 

Applicant there was also no initiative from the side 

of the State Government towards compl etion of the 

process 

4. 45 	That the Applicant statE?s that ]. caving aside 

everything 	once the Appl :icant has been confirmed by 

Annexure13 	notification dated 	1.11.2000 	without. 

retrospective effect 3  he is entitled to cet his senior 

time sca]. e of pay with retrospective effect inasmuch as 
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it is not the requirement df sub-rule (3) of Rule 6A of 

the afor'esaid Rules that both the requirements viz 

passing of departmental examination and confirmation 

are to be fu].fjiiecj before promotion to senior time 

scale of pay. The Rules prescribed fulfillment of 

either of the two and once the Applicant fulfills one 

of the said conditions retrospectively •vide 

notification at Annexure-13 1  automatically, he is Uso 

entitled to get his promotion to the senior time scale 

of pay with retrospective effect. 

426 	That the Applicant states that as 	already 

• 	 reflected above, it is now amply evident that there is 

no prescribed departme'ntal exam:inat ion and the 

examination in which the Applicant and other such 

officers had/have been appearinq is the examination 

conducted by the APSC frbm time to time. At no point of 

time, the Applicant and others were ever appraised that 

such examination is the prescribed departmental 

examination as envisaged under sub-rule (3) of Rule 6A 

of the aforesaid Rules. Being a responsible officer, 

the Applicant had appeared in the examination conducted 

by the APSC and it was always his understanding that 

such, an examination was/is -not the prescribed 

departmental examination as epvisaced under the 

aforesaid Rules and that the said examination can at 

best be said to be the examination as enisaged under 

Rule 6 of the IFS (Pay) Rules 1968 At the same time 9  

it was his understanding that as per the relevant 

provisions of the Rules, even in case of his failure to 

clear the examination, his increment cannot he withheld 
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in absence of any time limit having been prescribed for 

clearing the said examination by the State Government 

either by any general notification or by any special 

order.  

4,27 	That the Applicant states that after he was 

exonerated from the deartmentai proceeding and his 

period of suspension was regularised to be as on duty, 

he is entitled to get his promotion to the senior time 

scale of pay with retrospective effect at least from 

the date when his juniors were so promoted. However, 

having recjard to the facts and circumstances stated 

above 9  he is entitled to get his promotion with effect 

from 1st of January 1995 and under no circumstances 9  he 

could be deprived of the same. Even assuming but nbt 

admttinq that the examinations in which the Applicant 

had appeared was the prescribed departmental 

examination, passing of such examination being not the 

sole criterion towards his promotion to the senior time 

scale of pa', he could not have been deprived of his 

such promotion, more particularly, when he has already 

fulfilled the condition of being confirmed. In this 

connection, the Annexurd-16 letter dated 21.4.94 issued 

by the Government 0-f India Ministry of Environment and 

Forests to all the State Government may be referred to 

in terms of which not being confirmed into the service 

is not a bar for giving senior time scale to IFS 

officers. The State Government, more particularly, the 

then Commissioner and Secretary in the Forest 

Department all along acted contrary to the relevant 

rules only with the purpose of depriving the Applicant 
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from cjettincj the senior time scale of pay from its due 

dates so mUch so that he had even gone to the extent of 

:
filing falsely sworn in affidavit before th Hon'be 

Courts, but for which things would have been different. 

4.28 That the Applicant states that the juniQrs to the 

Applicant in the Meqhalaya Wing of the Assain Meghaiaya 

Joint Cadre have also been promoted to the senior time 

scale of pay, without requiring them to pass, any 

examination. In this connection mention may be made of 

the case of- Shri A.K. Srivastava and E3hri Harish 

Chandra Choudhury belonging to 1991 and 1992 batch who 

have been promoted to the senior time scale of pay 

without having cleared any departmental examination 

Thus there is discriminat ion writ large on the face of 

4.29 	That the Applicant states that going by the 

sequence of events, it leads to only one conclusion 

that the Applicant andtwo others were constrained to 

file O.A. No. 141/96 have been made the victim of 

• 	 circumstances and they have been denied their promotion 

• 	 to the senior time scale Of pay from their due dates 

without there being any policy decision and without 

there being any prescribed departmental examination. 

There is, also nothing on record toshow that their 

:promo0h15 were withheld on the ground of non-clearance 

of the examination conducted by the APSC tal<ing 

recourse to sub-rule (3) of Rule 6A. As will be evident 

from the narration of facts above that in fact there is 

no prescribed departmental examination and now onl' a 



comrni tt:ee 	has 	been c:onstituted 	for 	prescribing 

departmental examinatlon the earlier stand of the 

State Government more particul ar1y on the part of the 

then Comfni ssioner and Sec retary Department of Fores 

was whol :Ly false Such a course of act: ion was adopted 

with the sole purpose of depri v ing the App I icant anci 

others from getting their senior time scale of pay for 

some undisclosed reasons 

430 That all along the thatter relating to ra;sincrout 

prescribed departmental examination have proceeded with 

the understanding that there was the prescribed 

departmental examinaticn as envisaged under sub—rule 

MY of Ru]. e 6A and the State Government in the i.r 

• written statemeri t all a long took such a stand and 

thereby had misled this Hon ble Tribunal as well as the 

Hon b 1 e High Court and the Supeme Court The state of 

thing whic::h was not in existence was projected as the 

• 	 found at ion towards deprivation of promot ion to the 

- el. igibie officers This is really unfortunate on the 

• part of the State Government in the Forest Department, 

more part :Lcul arly on the part of the then Commissioner 

and Secretary, Forest Department who even in the 

An rrexure-5 order dated 19298 had maintained that the 

Applicant did not pass the departmental exam:inatiofl 

• 	• 	alt houçjh there was no such prescribed departmental 

examination 

OY 

4.31 	That the Appi ic::ant states that in view of the 

facts and circumstances stated above he is enti ti cci to 

get his promotion to the senior time scale of pay from 

has 	due 	date i 	1st January 1995 	with 	all 



coreLtent i al benefits and the Respondents c: annot deny 

the said benefits to the Appl icant 

5 GROUNDS FOR REL I EF J I H LEGAL PROV I SI ONS 

5.1 	For that the impuned orders are per se illegal 

and sccc:rdinr4ly liable to be set aside 

52 	For that the impucined ctrders havinci been issued 

on msrepresentaton of fact as well as :I.ecial position, 

same are not sustainable and liable to be set aside 

and quashed 

5.3 	For that as per the provisions of su rule (3) of 

Rule éA the requi rement for promotion to senior time 

scale of pay being either of conf i rmatic:n or of pass:incj 

the departmental examination, the Applicant is entitled 

to get his promotion with retrospective effect from its 

due dat;e as soon as he has been confirmed in his 

service with retrospective effect and he has been 

not if i ec:I that there is no prescribed departmental 

examination 

54 	For that the cxam:ination in which the Applicant 

had appeared has cibt nothing to do with the 

examinations as envisaged under Rule 6A and the same 

could not have been used ass tool to deprive the 

App I Ic ant from his c:}ue promot: ion to the senior time 

scale of pays 

55 	For that the examination in which the Applicant 

h ad appeared can at best; be said to be the ax ami nation 

as env isaqed unc:er Rule 6 of the IFS (Pay) Rules and in 

absence of any time ii m I t prescribed for qua Li fying for 



the said examinatiri even the inc:rementai benefits not 

to speal.:: of promotion to senior 	time scale of pay could 

he withheld in 	respect of the Appi icant 

5.6 	For that the Respondent State more particul any 

the then Commissioner and Secretary, Forest Department 

being responsible for misleadinq the Hon' ble Tribunal 

• and the Hon hi e High Curt and the Supreme Coutt he i 

li ab i.e for contempt of court proceed inct and on the 

basis of such misi eading statement, not based on 

records, the App 1 :icant could not have been deprived of 

his promo ..ion to the senior time scale of pay 

5.7 	For that the Appl icant having been exonerated 

from the departmental proceec:Iing he ought to have been 

prc:moted to the senior time scale of pay with 

retrospective effect as envisaced i.tnder the relevant 

rules. 

5.8 	For that the juniors to the Applicant having been 

promoted to senior time scale of pay and that too 

without passing the so called departmental examination, 

there is no earthly reason as to why the same benefit 

should not be granted to the Applicant i the 

promotion at 1 ea::t from the date when his j tin :iors have 

been so promoteth 

• 	59 	For that there cannot be app]. ication of rules 'on 

p ic k and chose basis and: if any ru 1 es are • to be 

applied, ::ame  will have to be applied uniformly to all 

concerned and the Applicant c annot be discriminated in • 

;, 
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the matter,  of prorcDtion in viol ation of, Article 14 and 

16 of the c::oi.ti tut ion of mdi a 

5.10 For that the departmental examination hay inp not 

been prescribed t ill this very date and there be:ing no 

time :1 imi t notified either by general not if ication or,  

by spec: i i order as regards the examination 

c:ontempl ated under Rule 6 of the IFS (Pay) Rul es, there 

is no question of even without holding the incremental 

benefits to the Applicant not to speak of withholding 

of his promotion to the senior time scale of payn 

5.11 For that in any view of the mat.ter, the impugned 

orders are not susta:inabl e and ii able to be set aside 

The -order dated 29 11 99 (Annexure-9) is bad in law so 

far as it gives effect to the promotion of the 

Applicant tot he senior time scale of pay prospecti vely 

and without any retrosoective benefit. 

6 DETA I LS OF. REME:D I ES EXHAUSTED 

The App I Ic: an 1: dccl ares that he has no c ...her 

alternative and efficac: bus remedy except by way of 

fl 1 inc1 this app 1 icat ion 

7. MATTERS NOTPREVIOUSLY F I LED OR PEND I NO SEFORE ANY 
OTHER CJRT 

The Applicant further dccl ares that 	no other,  

app 1 icat ion 	writ petit ion or suit: in respect of the 

subject matter of the instant application is filed 

before any other Court, Authority or any othçr I3ench of 

the Honble Tribunal nor any such application, w r i t. 

peti tion or, Suit. is pending before any of them. 

4 

9 
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7. REL I EFS SOUGHT FOR 

Under the fac:ts and circumstances stated -  above 

the Applicant prays that this appi ication be admi tt:ed 

records be cal led for and notice be issued :o - the 

Respondents to show c: ause as to why the re ii e fs souc!ht 

for in this application should not be granted and upon 

hearing the part: i es and on per'usal of the records be 

pcd to c'-t the following reliefs 

8.1 	To set aside and quash the order dated 19 298 

(Annexure---5 

82 	To di rect the Respordents to ti. ye effect to the 

promotion of the App I ic::ant to the senio rt time 

scale of pay with effect from 1st January 1995 

and to that e<tent to modify the order of the 

promot; ion of Ap :L icant: at Annexurc--9 not if ic: at ion 

dated 291199 

83 	To 	direct 	the 	Respc:ndents 	to 	give 	all 

c:onsequent i al bene -f i. ts to the App lic: ant upon such 

retrospect: i ye promotion as has been prayed for at 

para EL2 above 

84 	Cost of the ap.pl icat-ion 

85 	Any 	other relief or reliefs to which 	the 

Applicant is enti tlec and as may be deemed fit 

and proper by this Hon'ble Tribunal under the 

given -facts and circumstances of the case 

9 INTERIM ORDER PRAYED FOR 	 - 

Under the facts and ci rcumstancea. of the case the 

App 1 icnt does not pray for any :inter:im re 1. i ef at this 
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stace. 	However, in view of the provisions of Section 

19(4) of the A.T. Act, 1985, the Applic:ant prays for a 

direction to the Respondents that pendency of this O.A.  

shall not be a bar towards redressal of the grievances 

of the Applicant by way of disposal of his 

representation at Annexures--lO, 11 and 12 

10. 

The application is filed through Advocate, 

11 PARTICULARS OF THE 
	

P . O. 

I.P.O. No. 

AM 

• 	 iii) Payable at 	Guwahati 

12 LIST OF ENCLOSURES 	 • 

As stated in the Index 

Vrificatiori 
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F ) C A 	I 0 N 

Praritosh Roy, aqed about 36 years son of 

Braj endra 	Nath Roy, presently working as 	Deputy 

Director, Manes Tiger Proj ect Darpeta Road District 

Darpeta do hereby solemnly affirm and verify that the 

statements made in paragraphs t!iJ 9i2' 

are true to my <ric;l edqe 	those 

mecle in paragraphs 	 are true to my 

in format ion de r I ved f rom records and the rests are. my  

humble E.bmissions before the Hon hie TrabLtnal 

	

And I sign this yen •f ication on this the 	3o 	f:h 

d y 

- 1"NW1 
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AN N*  

!ç  

11-1 0. 00014_22/87/IFS-II 	 !\ '.r 	
i• tov;t. of India 	• 	 Ni  

. 
Ministry of Environment & Forests, 	 - 

. L)eptt. of Environment, Forest & Wildlife. 	. 	 , 	•:. l. 	 . 

. . 	 . 	 I 	••._ • •r 	 Pryavaran Bhawan, 
•:., • 	cci: Complex, Lodhi koad,  

NewDelhi 110003. 	. .. 	' 	• 

, 	

L)tth 27th April 1987, 

10 

	I 

iIc'Ch1f 3'1cj(trie; to  
All the State Uovts. 	 .. • 	 . 	. 
Ub 	zS (ay)  Rules, 1968 — appointment to the senior . 

I 

, time scale, junior administrative gradr-Manner of,  
coniput:tion for ci iriibility forpointmet.  

. ,;. 	 . 	
; , . 	. 	 . 	 S 	• 	 • 

1 Ref :IF. (Pay) Rules as amended in.this Deptt's .notitica- . 	
:'tion I'Jo. 11030/17/87-AIS(II) dtd.13thM.àrch 1987. 	. 

. 	 . 	 .,. 	 . 	 I . . 	. 	. 	' 	. 	. . 	I. 	 • 	• 	' 	• 	
:- 

Sir' 
•$ 	

: 	 . 	
; 	,. 	: 	• 	•:.• 1 	:: 

j1n continution of the Ministry of Personal Public • 	. 
141 

. 	.ç: 	• 	 . 	 I  
.. . . Grievances and Pensions (Deptt. of Personnel & Training)., 

letterNo. 11030/22/87-P1S (II) Dtd.31.3.87. the position  - 

 

. 
I 	

. 	 . . 

regarding appointment of Indian Forest Service Offiters 
. 	- 	 . 

•t:• 	 . 	 . 	. 	
'.! to the senior.time scale, junior AdministrativeGrade : 

I . 	 'I 	 • 	• 	

: 	 ' 

And Slection L' rend ' clariied be1oi 
. 	 r 	

•:' 	 • : 

	
N. 

I 	2. 1 :4According to the proviso to sub-rul* (1ofrule, 3:, 
of thIFS (P a y) rules,1986 as amendedin this D eptt's 
notification dtd0 13th i.iarch 1 87,a member of the service. 
shallb,e appointed to the senior time, scàJeoncompletin ft•;i)' . 	 . .. 	 —..:jt 	! 
years of service subject to the provisionsof eub-rul; 

(2)4511

Jrule 6A of the IFS (Rectt,) Ftules,1966 Siznilarly,' 1 . 	 •1 • 	 .-.'- I. 	• • 	'r .h9 	 . 
he shall be appointed to the J unior Admini8tratie 

'c  
GraJ4on cornpletina C) years of 	 :$ ."  
theprovi'so to sub-rule (3) of Etule, 3,nomember'of the.1 j 	. 	• 	' 	 • 	' . 	S 	• 	: : 	:: 	• 	L 
servl'Ce shall be eligible for appointment Ito the I 	 ' 	 qj 
selection grade unless he has entered - the 14thyear fwv 	•j - 	 — 	 - 	. •iL.j,1g; 

service, For the purposeof these appointments,completion 
T . 

.-. 
of Iyears, 9 years ofservice are to be calculated t 4  
fromLthe year of allotment, 

3..!A question has been risedwith'regardtot.he!method 
of 	mputation of years of service under, thoseru1eee,' 	4IUJJ 

beennoted that the prootati.onary training 

A 7T' 	1 I 	") t  
/ 	• 	 • 	,I,•I•. ..ç 	•I -' : 	'-j4, 	• 	!ir .. . Contd.. • 

	

'I 	 - 
4 , 	 - 	- 	•.., 	 I-4'. 	4 ;P •  ••_i r-' • 	.4Jfi -1:,.. 	 • 	• S ... 	• • 	...$p •c.p.' 	 A,src; 
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.. 	Annex..D contd. 	-. 	, 	- 	
: 	• 	 r 	•' 	J 

: • 	recruits coIi,ncnce& In the ,iiontli a AçnJi/WIcy and threIore, 

•: 	. they wi].1 be completing 4 years, 9 years of .13 years of , :. : 	. 	 • 	. 	. 	 . 	. 	 . 	 a' 	' 	ç'  ' . 	service, as the case may be in the mjnti of Apr11/i1ay. 

Hoeverscrn c f the officers rnioht join later, creating 

A 	a situation 	ere te sen1or become ii  igib) e for promotion 	I 
. 	,. 	 . . 	 . 

I 	 latter than th
-
rr

.
junior

-.
s in seivice. In order to remo . such 

l 	rorn1ies, it hs been decided that the 1st day of April 
: 	of the rc1tant year sh11 be reckoned for the purpose of 	- 

:.H. 	coinputinq th requisite number of yenrs of service tinder h 	! 
. 	those rules. 	. 	 .. 

. 	.. 	 ..,. 	 . 	. 	. 	 . 	 .. 	' 	! 
.. 	 . 	 /_•__••\ 	 . 	 .. - 	 ' 	 , : 	 • ' 	 ; 

TIe position in so far as curect re(..iuits&re . 	. ?. : 	• 	' 	____-.--.----------- 	. 	' .' .• :: 	•. concerned is clarified as under 	 . 	• 
.. . 	- . 	. 	 • f3r . 	 . 	

t 	. ' 	: 	• 	• 	• 	. ±
f 	. 	; I 

(a) Appointment to Senior Time Scale : • 	 .'. . 	
( 	,. 	. 	 ,? • 	I ; 	: 

,.•s, 
Anofficer shall be eligible for appointment to 
the Senior Time Scale at any time afterist April \of? 

j 	I the year in vhich at he completes 4 years of service 	I 

	

1 depending on the xx avai1abil 'itir avacancyin' 	I , 
th:.t year subjictto the provisions oft)e IFS  '' 	 •1 	•• 	0 	 . 	

I 

(tectt) Rules, 1966. For, example, an officer those 	jY. 
. 	Ip 	I• J •__ 	 . 	• 	 . 	1 	• ..'&I. 	• 

C, 	 year of alotment is 1983 may be appointed the  
' 	 Useflior time scale on t or before 1.4.67. 	 " .. 	 ? 	 •1.' 	iI, . .... 	 \ 4V7 	 . 	. 	- 	I  • 	: 1 
.. 	. 	 . 

IApi pointment to the J unacr Administrative Grade 	I  
:s ...: 	 A

r•••
fficersha'1l be allowed the Jünior.Adniinjstratjve, : j.4L 

...• 	-. . 	
ço 
	 . 	, 	(1 • 	- •a 	• . i' ••.''.:;. 	'!L 

Gradeon I st April of the year in wh1chhe 	Y"  
; •4 	.. 	 . 	 . 	. 	, 	. • . 	.•. •. 	;.;. 	:.%'1• 	'Ir ( 

completes 9 years of service. This grade is non- 
i/ 	 .•4l 

 
it  

1Unctiona]. and shall be admissible withoutany'4 	i1I 'i 
•111 :' 	 screening, to all the officers in the seniort..me 1.6  
1$ 	 ee3. 9 who h aV U CO nq 1 u to (J 9 y (d r n of 4  ', rv 4 c o o n' 

I 	
si'ddate. For example, an off icc.r wiose year ofalJ4Ji . 	.. 	. 	. 	 -. 

'otment is 1987 shall be allowed the Junior Adrnin1stratvi,2 
i 	 1 

urade on 1.4.87.  

Aintment to V e Selection Grede, 
: 	 • 	. 	 . 	I 

Zw
o  f fi er shall be eligible for app,ointment to the1j 

Select. rn Grade at any time after1stApxii'of 
:YVa. in.cich he.conpletes 13 yearsof ser - 
BubjLct to the piovi.&tio,q of the .Lndin rorest 

: 
. 	Srvice (Pay) Rules 19 68, a'idsuuject,to t,the 	•i1 k 

OA 

* 	 P' 	1 	 ••. ' 

f Y 

•i:I 
11T
•i.4J 	- 	 .. 

CortdicI.J. r,h$ 9,. 	 • . 	 1 	... 	•. 	L • 	, ' 

- 	 ,. 	4 
- 	• 	 - 	• 	:'• •s . 	..' 4P , 	4. 	- .. 	't. 	1 	- 	p 

.•. t 



; •i9uitU -'f ui LLILi,.L,) 	.L' 'T9I1i9jIt 

be 
/I 

availabi1tY of a  vacancy  in the selectio 

Grade. For example, an officer v.,ho se year of allotment 

is 1974 shall be eligible for appointment to the 	' 

Se] ectiti Cralde on or after 1.4.87. 

5. 	Vith regard tot he officers appointed to the service 

by promotion/seleCti0fl the date of com'utiflg''teir 	•' 

eligivility to U)c J tinior Admini8trati,Verade and 'the 

selection grade, an completion of.9 years and 13 years 

o f 'service rcpective1Y, shall be the first .dy of the 	1 

month following the rnnth in which the officer has 	'1 ' 
i 

completed thc prescribed nunizer of yecirs of srrvi-ce. 

, 	These instruct one will not adv rsely affect those 

officeis who have been promoti (I t. 	tie wor time gc,1l 

or Selection G race  prior or 13th I'1arch 1987, the date on 
which the pay rules have been amended. 

Yours faithfully, 

UI. SECrtETAdI ff0 THt CQvT. OF IHIIA' 
4t 	4f 

Copy to 	 1 

1 

All }inistries/Lieptts. in the Govt. of India. 	- 

4IIIII(Pulr'mduI 	 :, 

1 	 - 
LI 

t1 1 1 

ci 
- 

- 

" 0

All 
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o.11O3O/i5/i7-AIS (II) 
Qovernfr of India. 

iriiry of Per..cormeJ. ,Pubiic Griev4.nces enct 
Pio:vs 

of Peysoymej. 	Tri..tnLyi) 
North /3lock, New DQthI. 

datQ&1th a 15Oc -. 1 9'7 

V o 
io Ciief Secrety 1e s of 

(_ ey'"nments arxt UTs. 

S''C.- 	$/Ii3/IF3 Py) 	 to the . . b 0r 
L1fle caJ.e JUnior AdmLnisir4ti'ip ..&d.e and. 5e1ecion.. 
.Grade- :-nnèr o coiputtioñ. for eliiloi1iy 
for appoinit- . 

•0as 

Referencr i s irvited o this DepHment's leLters 
o411l3O/2?/8?-AIS(II), dated 31.3.1987, 6.7.1987 .nd No. 

:./i-i i (II), da,ted 16.3.3.993. 

2. 	There have been represent.ticns from zerqbrs of the 
Ind.i 	A tnisIraive Servico that unr3.e' the RuJ.es a Imerniber of 
the •Se.ivic isent±t1e& - o be prortiotect to ±hQ SQnior Time Scale, 
Juii o r ,ch ivii t rz€ iv e Gr.4 cI. 4  nd. the Oeleebiam Cra ie as on the 
1st of Januaryof thtrelevenbyer. The Cetiral Governm3nt in 
ith 	forr'said letters have specifie4. that 1st of July of the 
relevant year sti1l be reckone& for thz purpose 'of c4lculatiPg 
the recfu1cit nuber of vecir-s of 3ervice under the Rules in. 
repect of pro.u•DiOrL -to the Senior Time ccalé 	9electin. 
Urdes nc1. 1st of Jnury of the relevnt year for 	omOion to 
th Jutr 'd1thistr4-tive Gra 	(non-functional) 

2 	The rule position under the IM(ay) Rules,1954 is tiat 
the periot of u.1ifyin service of for yers, nIne years anc 
thirteenyear.s of service recrIbedj for. c pontrdefl tq 
en±or Tirue Scale, JunIor.Adithiisrative Gde and SelacIn. 

Qritfe are to be calculated from the Ye'ar of Al].obient, Proraotins 
in the Idllan A.nis1rive. Servicer to the rQ.spective grades 
are done br tha. Se toverYunena with •regard..to the provisions 
of the rules, reu]Mions 4n1 guidelines, .of:the ...Cen - 'al ovrpnf 
frfore, une.r the rule., the Sieovernnien.é 4rcompeen 
to rroote  a  enber of the ervic 	b the..eniàr' 7'ine. 5c1e and. 
Glecio Grja on 'he..1.fr Jaimry of 	'rlevrt year H' 

Ct o he vai1bLijty of vacancIes in The respectivP_ 
rc)th3c. As regards pronoiôn to 'the Tixnl.or MnthisiraIve. (kr.ade.., 

'the aridq Ketnqnan-functional, prouotion to 	grde 	y be 
as ii bhe itt of J4n0ary of the. relevi-  year 

. . . 2/- 

2c/ 
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VsibtOm In 	 er s duetzue& in 

	

•'ov 	±e c Jmm4'7tc--) ti0TL of' 	vQrnt of Iij \:'icr 	erssLqgpSbin,9Ist of Aily of tfte r1pv 	yr I;h ! 

	

f or q ccordjn_5 pooth g i th 	nior a4 Jectjo re !s only v1y in nur 4' )1 	 iy TThflTher rarjc -  the power of th •Ste  J: tc, 	p!:on1otio 	+, the róes on or 	 Lst cf •T.:irr çf 	
y' 	Yeg-.rJ 	o 1c( sithjcc- of VCY)C1eS in 	 ifl CCQYcic -h 	ru144jon 	n4 U1 Ii!s of The enrL (r.'1yTpflp 	

tti pt Cues 	S€LCL 	r4de ircd.y 	
a11OWQC1 Ofr&TOPQfle4 i vi 	of This O ( 

5. 	°1Ic 	 '5.2.1. 	pp1y, ThI 	lsi4js fo 	he Altovnbor o S.rvjce alrt indj 	Fe.fr Gervic e  
- 	/t )e? I. Version wifl. Co11o. 

tOUS fi',.ftf.Ui,l.y, 

	

.-, 	I 	•i 
,- 

''D!ctoj- (Services) 
1 ''1ecI ..Thr 

.isr1es/iJprhens of ovrzij, ifr of 
u1a: Gc-ney.ls of ali States, 

UP5C (iitgi 2 5p4,re eop1s), [i l 	ectc:', LAA tiUssoorle , 	1ia S r€rjat (Conjte rach), 	Jihi, / 	'bh 	Ccrtarit (o iri ee Jr Llch) New Deltii. o 	
Afjrs, ew Dthj, (lth 10 Sction, !1SYy of Hone Aftirs, teWDQLIJ. pa r e c op I. e 

Of Eore sts ( IF 5_II ectiori), New Delhi, .:r.LLb 2O spare copies). 	
. 

Ninistry of Financ (DeprFn)eh. o, Expeflj1ie) i1±'j 	ribujo. 	/P$(I$/Djr.  i1T!-i 	
Cntr. 

I- 	- 	 . 

... 	 ,. 

97.  

(A. K. Sark r) 
01rcor 6ervjc'9 

C, 

1') 
11. 
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CENTFL ADMINISTMTIVE TRIUNAL 

GUWAHATI BENCH 

ORIGINAL APPLICATION NO.141 OF 1990 

DATJ. OF DECISIQN: 11iIS THE 2ND DAY OF APRIL 1997 

The 
lIofl'[)ie Justice Shri. D.N.Baruj, Vice Chairman 

 
The lion ble Shri 

G.L.SanglYine, Admj.nistr.ative Member. 

SrI Prantosh Roy, I.F.S. 
sort of Sri Brajendra 
Nath Roy at present 
posted as Assistant 
CofleervUtor of Forest, 
5onitpur East Division, 
Bi8wth Chariali 

Sri Raj Pal Slngh, I.F.S. 
Son of Sri Shyam Lal 
at present Posted 
as Assistant 
conservator of 
Forest, 
Sonitpur West Division, 
Tezpur 

SrI. 
K.S.P.VPaVBJ Kumar, I.F.S Son of Sri K.VN. 

Nagendra Sal at present 
serving as Assistant 
Conservator of Forest, 
Hallas National Park, 
l3arpeta Road, Barpeta 

App1jc 5  
By Advocüte5 Mr.G.KBhattachar 

Ve rsuB 

01. U1111 
of India (Represented by 

(A) Secretary to the Govt. of India, 

Ministry of Personnei Public Grievance8 



I 

-3 't - 

and Penslon8, Department of Pe"eonriei 

and Training, New Delhi,. 

(H) Secretary to the Govt. of India, 

Minietry of Envjropyt and Iorests, 

Department of Fore6ts and Wildlife, 

PI'aYavaran Bhawan, C.G.O, .Cornplex, 

Lodhi Road, New Delhi. 

02. State of Assam, (Represented by the 

Commissioner and Seereta.ry to the Govt. 

of Aesam, Forest Department, Dispur 

Guwhtj 

0:3. State of Megha].aya (Represented by the 

Secretary to the Govt. of Meghalaya, 

Forest Department Shl].Jong 

Chief Secretary to the Govt. of Assam, 

• 	Dispur, Guwahati 

Chief Secetary to the Govt. of Hegha1ay, 

hiilong. 	* 

Union Public Service Commission, 

l)holpup HOU8e,6haj8 	Road, 

New Delhi,. (Represented by Secretary, 

(JPSC). 

Principal Chief Conservator of Forests, 

Adrnn,. Aceam, Rehabari, Guwahati,. 

Respondents 

1 	1 

.1 
ii 

•1 

I 

By Advocate Mr.A.X.Choufiduary, learned AddI.C.GSC 

kA 

	 • ITL 
-r 



•1. J 

p. 

QJLDE 
JJ4RLIjIJL 7Ul4_LVQ): 

These 
three app1lcita have fiCd this application 

pray .j r 1 j,
interaija for a direction to the respondents to 

treat, the aPplicants that 
they had been promoted to the 

Senior Scale from the date of their selection i.e. with 

effect from 1.4.1995 in respect of 
8Ppllcants No.1 and 2 

and with effect from 1.4.1996 In respect of 8PPlicant 

N0.3 Th fct for the Purpose of dIpo581 of thj 
app.[ icüt Ion are: 

The applicant5 were appointed 
In the Indian Forests 

13111
tcO the applicant No.1 was appointed in September 

1991, aPPlicant 14O.2 
and 3 in the 'year 1992 and Since 

then they have been serving as Assistant Conservator of 
Foreet3 In various Places.The Contention of the 
1 J)pl1(süfltS 1@ 

that on completion of 4 Years of servIce as 
Per 

Hule 3 (1) of Indian Forests Service (Pay) Rules, 

Aflnexuie I have been ISsued by the Gover)eflt of Idi, 

of Environment and Forests New Delhi. Under the 

said rule and the guideline8 the applicant a 
 are entitled 

to be promoted to the senior scale. However, they were 
not eo 

promoted under the said rules 
and the guIde1n5 

02. F3 
 ~ J  11

11 allrleved by and disSatisfied with the 

inaction of the Respondents the 
appljcj5 separately 

AI 

rt' \QV 

K 
.•. 
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1I 

submitted representations annexure 2 series by the 

aPPltcant No.1 and Annexure 3 by the applicant No.3. In 

Paragraph 10 of the application, the applicants have 

stated that the representations had not been 
disposed of 

till filing of this application. Even now, to the 

knowledge of the applicants these representations have 

not yet been disposed of the present applicant has been 

filed for the failure of the Responde5 to promote the 

app[lcant;s as per Rules and GUjdll88 

03. Respondent8 have entered appearance and 
have filed 

writ, ten statement disputing the claim of the applic •  
In Paragi, aphs 3 of the written statement the respondents 
have 8tated interalla that 

the applicants had not been 
promoted to 

the post of senior scale In view of the fact 

that they failed to pass departmental examination. 

04. We 
have heard Mr.G.K.Bhattachara, learned cOunsel 

appearing on behalf of the aPPlicant8 and mr. N.Das, 

Govt 	Advocdte, Aseam appearing on behalf of the 	
-- Respondent No8,2 and 4 Mr.A.K.Chou(jhury, AddLC.G.s.c: on . 

behalf of the respondent no.1 (A) and (F). The 
contention 	. 

of Mr.Bhattacharyya is that 'passing of the 
departjna. 

examination was not cOfld1tjti precedent for promotion to 

the post of Senior Scale post. Therefore, the 
action of 

the respondents In denying the right of the applict 	 '.' 

• 	 ; 

•, 
4, 



p 

-37--- 

wü arbitrary,  

p 	
unreoflab1e and Unfair and Contrary to the r0 v1810118 of 

law. Hr.Bhattach 	
ha also drawn  oU' t.t;eitj0 to the iUdgem 	

and order dated 19.71991 

by tills Triburi In O.A. Ho.1g8 of 1990. Hr 1k  

Parili,!rapfl

ttI(hatyva ha 8pec 1fjc 1y drawr1 our at tentj0 to 
5,6 and 7 of the said Judgement Pa8ced By 

pojl 	
out to thos0 Parraphs he had tried 

 that the Passing of departmentsi 
	

to 8how 
examination was not a condition Precedent for getting promoti0 

 Subilhitted that during that ti 	
he has 

me and even before also oth 
Officer of the Govt. of 

Aesam belongjg to All 
Indi1 Service Were given Promotion W1thot 

re1rjng them to 11833 
departmentai examination. It i admitt 

Part 1e 	that the 	 ed by the
Prov18i0 	contained 

In all India services 
Act are 

8PPIICSbI5 tothe 
members of Indi Forejts Service 	 an 

By referring to that 

Submjt that Passingof 
departmentai examjnati0fl W8 riot required.for getting PromotIon to the 

8fl1or acale. doe8 
not dispute the legafp0811 	he also 3Uhmlts that  

was not 	 Passing of the departmeritai examination 

a Condition to get senior Scale 
t18.DaS has )to& 

beers dble to ehow the contry. In the case of 
and Or 	Ve. 0nion of India and or 	in origjfl 
application N0.198 of 1990 8imIlar g.e.tion came 

for 
Consideration before this Tr1b81 In the said deoij0 
thj.9 Trjhun5l held thus; 

T. 

I 

: 4 
ok 

( 

I, 

H 

4vl 
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"AlthougJ the State Government In their counter 

have pointed out the all four applicants have 

not cleared one or more 8ujecta in the 

departmental examination at no stage 7till the 

filing of this application, the app1jcto 

were told by the Government of Aesain that as a 

matter of deliberate decjojon the State 

Government have decided to withheld the 

promotion of direct recruited IFS officers from 

junior time scale to senior time scale 

• 	.. 	. 	. 	. 	 . 	.• 	. 	•• 
4. 	 I 

'W 	find that the Judgement of the above case 

t;quQrely covers the present case and accordingly 
we 

dlupo85 of thIj app'ljcation with a direction to the. 

resp fldet that If there are vacancies In the 

• . time scale, the apiIcants shall be deemed to 

be promoted to the senior time scale with effect 

from their reupect1ve
The applicants shall 

	

. 	
entitled to receive, all the con8èuentIa1 

OIL 	1'f'M shall 	be 	done 	within a 	period of two months 
from the 	date 	of 	receipt of 	the copy 	of 	this 
order.We 8150 	give 	liberty to 	the respondents 	to 
revert the 	applicants 	to 	the 	Junior time scale 	if 
they 

fall to clear all the parts of the departrnen8 
exmijnatjo 	for confirmation within one year of this 

• 1 	 . ' , l 	 - 	 * 	. 	...• 

MM 
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order.For that purpose 2nd respondent shall arrange 

to hold the examination within a period of one year, 

but not earlier than six months from the date of 

this order.. 

Coruidering the facts and circumstances of the case, 

we make no order as to coats. 

sd/- Vice Chairman 

Sd/-Member (A) 

Li 
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D)f;IvryofU 	

Dat, rôady loi 

)fN~AN C---xcl 

IN THE CAWIATI HIGH COURT 
(HIcu COURT OF ASSAM, 

NACALAND?1EG!JAYA MANIPUR, TRIPURA, 
MIZOR/i AND ARUNACHAL PRADESH) 

The State of Assam 
..,• Petitioner 

..Versua_ 

The Central Acinhinistrative 
Tribunal, Ouwahati, 

Shrj Prantoh Roy, ACF, 
Bjswanath Charjaij 

Shrj. Raj Pal 8 ingh, AcF, Tezpur, 

Shrj KSPV Pavan Kumar, ACE, Barpeta Road, 

The Ujon of India 	•,, 

... 

PRESENT 

THE HQN'BLE THE CHIEF JUSTICE 
MR. H. RA1AKRISIJA 

THE HON I BLE HR. JUSTICE PC. PHUKj, 

For the petitioner 	I Mr. 
P. Pathak, Add].. Advocat e  • 	 Genera]. Assam, 

Mr. D.1(. Des, Govt. Advocate. 
For the respondents 	s Hr. °.x. Dhattacharjee Advate 

Central Govj• Standing Counsel. 

Date of Hearing and Judgment If 25th July, 1997, 

JUDGMENT  

This appel is by the State of Assam 
reprented by the Sccretry & Cornmi

.9sioner, Govement Of 	
Deparie of Forest, against the Judgment and 

order made by the Cent
rdl Adlninjstratjve Tribunal 

Guwahati in Orig1n]. APPlication No. 141 of 1996, made on 

2,d April 1997, for the groufl5 urged in the appeal. 

eo
A few •, 
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2 
2 • 	A few facts which are necessary for the 

disposal of the appeal are as follows *- 

Ji) Mr. Prantosh Roy, 2) Mr. RaJ Pal Singh 

andU4i. KSPV Pavan Kun'iar, the respondents 2, 3 aqd —1 
who had been serving the Department of 

Forest in Assam on their appointment to the I.P.S, 

(IndIan Forest Service) as Probationers. It iastt 

that on the completion of the probation, they have made' 

repreaentj03 o the Qovernment seekln,g for the 

benefit' of Rule 6A of the Indian Forest Service 

(Recruitment) Rules, 1966 (hereinafter referred to as 

the Rules, 1966), in that they wanted to get the benefit 
of senior time scale of pay as IFS 0fficers on par with 
others, It is alleged that some of the Officers 

working then were able to 'get the benefit of Rule 6A 

without passing the departmental examination as 

prescribed under sub-rule (3) of Rule 6A of the 
RU1. 

It is further stated that there was no' àon$jderatjon 

of the representation and thus they were driven to the 

Central Administrative Tribunal seeking for relief. 

However, the learned Tribuna' after hearing 
learned counsel on 

both sides allowed the application 

by the above order and issued the following directions $ - 

I'..,  accordingly we dispose of thts'app1j.. 
cation with a direction to the respondents 
that if there are vacancies in the 8enlor time 
scale, the applicants shall be deemed to be 
promoted to the senior, time scale with effect 
from t)jr respective due date. The applicants,' 
shall be entitled to receive all the conse-cplentja]. benefits. 

6, 	
This shall be done within a period 

of two months from, the date of receipt of the Copy of this order. •... to 

3. 	
Aggrieved by this order and direction, the 

State of Assam, through the Department of Forest, has 

presented this appeal challenging the correctness and 

I- 

6. 	 6' 
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legality of the order under appeal. 

4. 	
We have heiird learned counsel for the 

parties. The learned counsel for the appellant, 

State of Assam, who has taken us through the 
averment5 

inthe application made before the Tribunal and 
the Pleading3 

and the order made by the.Tribunal 
argued two Points s- 

(1) that the Tribunal Committed 
an error in 

havg not noticed the mandato, reaujrement 
of ,  

sub.rule (3) of Rule 6A of the Rules, inasmuch as, 
- 

according to the specific provision maae 
under sub-1e (3) of 

Ruj.e 6A, it is left to the State 
Governments8 

discretion to Withhold the appoinent of an 
Officer to a 

post in the senior tima..scale of pay 
till such 

a persOfl passes the prescribed deparentaj 'xe.mjnatjon* 

(2) The other argument of the learned 
CQu55j 

for the appellant is that the interpretation 

of th Rule put forward by the Tribunai 
holding 

that even Witht compUance of the requjre 
	of sub..rule(3) Of Rule 6A of the Rules, an Officer in 

the Cadre of Indian Forest 
Service §hall be entitlSd 

) to the 
senior time scale of pay'on completion of four 

years of service, ia contr., to the 
intencjmánt of 

the law'and the salutary principles requir 
to b. 

followed in case of promotion, 

5. 	
Opposed to this argument of the learned 

counsel for the appellant, learned Counsel for the 
 

respor,deflts however, sought to maintain that the 

order under appeal would be justified 

fl •   
Wi th •., 

C.. 	

.. 
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6. 	With ayiew to 8pprec late the legal 

contentions urged in support of the appeal, we extract. 

Rule GA of the Rules. It reads i 

L7  

11 6A. Appointment of officers in the junior 
time scale of pay to posts in the senior time 
scale of pay. - 

Appointments of Officers recruited 
to the service under clause (a) or clause (aa) 
of sub-rule (2) of rule 4 to posts in the 
senior time scale of pay shall be made by thó 
State Government concerned. 

An officer, referred to in sub-rule 
(1), shall be appointed to a post in the 
senior time scale of pay if, having regard to 
his length of service and experience, the 
State Government is satisfied that he TT 
suitable for appointment to a cost in the 
enior time-scale of pp •  

Provided that ..... Is 

(Emphasis supplied) 

Sub-rule (3) ofRule 6A states as follows s- 
"(3) Notwithstanding anything contained 

in sub-rule (2) the state Government may - 

withhold the appointment of an 
officer, referred to in sub-rule (l) 
to a post in the senior time scale 
of pay - 

(1), till he is confirmed in the 
service, or 

(ii) till, he passes the prescribed 
departmental, examination or ç 	examination, andappoint to 
such 4 post, an officer Juni9r 
to him, 

appoint an officer,referred to in. 
sub-rule (1), at any time to a post 
in the Senior time scale of pay as 
a purely temporary or local 
arrangement,' 	

. 

7. 	The Tri.urial having noticed the above provision 

of the law came. to the conclujon that the passing of 

the departmental examination or examination was not a 
condition preceaent for getting promotion. To make the 

above statement of law, the Tribunal has derived support 

from their earlier orders in some cases. 

It is ....• 

lv~ 
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S. 	It is strange that having regard to the 

provisions of Rule 6A of the Rules, the learned Members 

of the Tribunal failed to understand the intendment 

of sub-rule (3) of Rule 6A, inasmuch as, it is ablanket 
provijon starting with the non-obstante claule, namely, 
"N.otwithatanaing anything contained in sub-rule (2) the 

State Government may ..... ", clearly Indicate that the 

intendrnent of this sub-rule (3) shall prevail over the 

provisions of sub-rule (2). In other wrra 

to the salutary principle of'interpretation of statutes, 
the Court will have to gather what is the real, intendinent 
of the statute. Thus, if the intendment of the statute 
is that sub-rule (3) of Rule 6A must prevail over the 
other provisions 'of the Rule, it will have to be followed. 
The appointment to a post in the senior time scale of 
pay is subject to the following provisions, namely, 

it is left to the dIscretion of the State Government to 

Withhold the appointment of an officer, referred to in 

sub-rule (1) to a pout in the senior time scale of pay 
till such time he passes the prescribed departmental 
examination or examination. 

9, 	Again, it is a very strange phenomenon that 
the Tribunal without looking to the intendmént of the 
statute and without ascertaining the correctness of the 
submission, proceeded to take, a drastic view that 
theruj3 no need to pass the departmental examination, 
or, in other words, it is not a condition precedent, 
We fail to understand this approach of the Tribunal, . 
which is contrary to law. 	. 	 • 

* 
10. 	

It is common knowledge that the Courts must 	. 
give the simple and correct meaning to the provjsion3 

of the statute, which has to be interpreted with a view 

	

• 	•. 	 . 

rfrY 
- 	 S - 
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to achieve the objective or inten&nent of the statute. 

Thus, in other words, if the intention can be gathered 

by reading the language employed in sub-ru].e (3) is to 

allow the State Government discretion in accordance 
Statute 

with the 	
and the State Government says that it 

is a Condition precedent for a person to pass the 
departhental examination to get the benefit of sub-rule 
(2), the View taken by the Tribunal is contrary to 

this view, 

11.. 	
The Tribunal failed to assign anycogent 	( 

reason to sustain its view, Therefore, it is not possIble 

to Sustain the order under appeal. Learned 
counsel for 

the respondents has done his best to persuade us .to 

Sustain the order. Unfortunately, it is riot possible 
to do so. 

In view of the foregoing, we have no 
alternative but to set aside the order 

under appeaj, 
It is accordingly set aside. The 

petition is, allow No CoSts, 	 ,  

However, we direct the State 
Government to 

consider the representations of the respondents 2, 3 
and 4 

in regard to the requi.remefl8.0f Bubru1e (3). 

of Rule 6A of the Rujg. The State Government must also 
p.  

make necessary arrangei3 to hold the departental 

examination early to give a chance to 
the respondents 

and other eligible officers to appear and to pass the 
examj1atjon which wjjj Confer on them the benefit of 

appointment to the senior time scale of pay, as 

intended in sub-rule (3) of Rule 6A. 

ff 

P,c tLk 	
c 	)t 

c2flL4 
rifled to  

/ 	/GAUUA11 ki Gil GOURT u/s 76 Act.1of 

, ,t- 

L 
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GOiEflNt1ENT (iF A'i5tP1 
EUREiT DLPIUTMLNT :::::::: [)ISPU(. 

64/94/112, 	 Oated Dispur, the 19th Tebruary,1998. 

ORDERS BY THGIEUNUR 

Road 	a The representations dtd. 792.95 9  25.4.95 0  

23.6.95 1, 21.9.95 0  802.95 and 31.1.96 of 

hri Prantosh Roy,IFS, Assistant Conservator 

of Forosta, praying for promotion to the 

Senior time scala under Rule 3 (1) of the 

X.F.5. (Pay) Rules, 1968. 

Also Read i The ardor of the Uon'ble Cauhati High Court 

dtd. 25007 pasd in Civil Rule Na. 2979 of 

1997 directing the State Govto to consider 	
(I 

the reproaentations of the I.F.S. officer in 

• 

	

	 reqard to the requirement of the Subarule (3) 

of Rule 6 A of I.E.S. (Recruitment) Rules,1966. 

Though the officer had completed 4 years of 

service in 1995, his eligibility for promotion to senior 	I j 
time scale under rule 3 (I) of the I.F.S. (pay) Rules, 	 j 
1968 i8 oubject to the provision of Sub.rule (2) of 

Rule 6 A of the I.F.S. (Recruitment ) Ruins, 1966. As 

per eubasrule (2) of Rule 6.iA, an officer ir, junior 

scale may be appointed to senior time scala 4th regard 

to length of his service and, experience, and that the 

State Govto consider him to be auttabla for appOintment 

to the senior time scale: 	 I  

rurther, as per aubai.rula (3) of j  Rule 	, 	• 
the State Govt. may withhold the appointman.t of .aflip??icr • 2 
to 	a post in senior time scale of pay" (i) all  
he is confirmed in the service or (ii)' ;til je paaeas 	

• 4 ,: 
, 	••' 

the proscribed departmental examinatiofl or examinations. ' 
Govt.of india also vide their letter N622012f63/92403I.19  

dt. 21.12.92 clarified that if,  an officer haacompleted 

on the job training satief'artorily and hia aleo passed 

the departmental examination prescribed by the State 

Govt. , he shall be considered to be euLtabie for prowo  
motion to senior time sca]e.  

• 	

' ' : 

Contd...., 2.. 
I ,  

11tL 	A 
y•jJ 

/ 	ic'L(-c 	 • 	
• 	

• r 
• 	

' 	 : 

• 
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Whrsan, Shri P. Roy,IFS even after completion 
4 

	

	of 4 yeare'ot service hes not passed all subjete of the 

Japartmt3ntal examination and uhornas Shki P. Roy IFS could 

not be confirmed due to non aubriseion of self assessment 

rapsrt and confidential rEport for the one-the—s job training 

period in the state and as such he is not found to be suitable 

for appointment to senior time scale as required under sub-

rule (3) of fiule 6—A of the I.F.S, (Recruitment) Rules 9 1966 

and also in pursuance of the Govt.oP Xndia's;instructione 

issued vide latter mentioned above.' 

in view of the abovn fact the prayer of Shri 

P. Roy,1F5, Rsiiatant conservator of Forests for promotion 

to 3enior time scale cannot be considered untl11he.ie. 

found suitable for promotion as explained in the foregoing 

parse. 

The rtp:rnsentatione of Shri P. Roy,IFS are 

acrdingly disposød of. 

By order btc., and in the 
name of vernor. 

Sd/—s H. Sonowal, 
Commissioner & secretary to the GoVt. of Aesa, 

Forest Dapartmant, D.tapur 

remo No.FFIC. 64/94/112-4, Dated Uispur,the1th Fabruary,19989 

Copyto 5s. 

1. The Principal Chief Conservator of Forests, Aseam, 
Rehabari, Guuahatia.D. 

VAI Shri P. Roy, IFS, Mssietant Conservatorof Forests, 
attached to Divisional Forest LI? f'icer, 5or,itpur East 
Division, I3iauanath Chariali. 

Oy order etc., 	, 

Jo1rt So 	ry to th a vto of Aesam , 
)y orest Department, Dipur. 

Old

•.e. 	
(1 
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CLJiEflNt1ENT UF IJSAfl 
FOREST DEP1'RTNtiNT :: : :.:f L4sPUR. 

ORDERS BY THE GOUEflr4OU 
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- 

 

the 29th Njvernbe 

ttchud to tha 
stOtuision, Iezp 
r:pay 0? ,  f410 9 000 
o, attachod to t 
apeta ROadhwith 
313 89flifl8 thu' -- 

----------------------- -T,- , 	-•; ,i I uxisting VBCBflC)/. 	 ::' 	• 

14UT1FIC11ON 
' I  

OEtdDiapur., 

Nt).FUE,j34/94/P1t 	:- 	Shri P. Hoy,IFS, ACF 
L)ivi[ona1 Forost Uf'ricer, Sor4tpur t4a 
is promotud to the Scnior timp '-scal ull  
325-15,200 and poetnd as Uupuiy Uirut 
Fiuld Diructor, Manas Tiur Pro joct, 
iiffoct from thi data oftakjno,rth 

 

 

 

BY  

1 .1) 

1 2) 

 

 

 
1) 

Sd/i-. A. Jain, jI 
Commissionur 4Su.cy. tq,otovt. o?;Isaam 

For 	 f 	!, 
No.F1L, 64/94/Pt/1-s, 1 1  P IR 	29tti Npvurn 
to 

V. Thu iccountnnt Guntra1 	 IuuLth;tia-281 
Chiu? Cons vator 	,FUI8 tap1 	phato1 

Thu Sucrtry to thu Covt 	 &çvixqn Dupartmnt, Shi.11ong, 	 ' 1t' 
Thu Undar Socrutaryto thu Cv 	4f1'1  
Ministry of Environtnunt & 
C.G.J. Complox, Lodhi Uoac, 
My Chin? Consurvatar of  For 
Zoo Norungi Rofid, Guunhati-. 24 	 r. 
Tho Chiuf Consurvator of Mssam Ruhj Cuwihtj6. 	 •

46 
Thu Chiof Conaurvatcir of Fo 	ç(Tu 
6uwahntj 10 	

ø'J,ai), nam, Pot 
• 

Thu Chiuf' Cunsurvator of Forusts, I 	ct, qr 	cduciitipn and 
Working Plon, Masam, Cuuahtj..4. • 	 : 	° 	 • 	

• Thu Fiuld Diructor, liar-ins Tigu44rujua, 8crputa Hud, Shri P, Roy,IFS, ACF attuchid tJthu 'WJyijorrnj ,Fupnt Or Sonitpur tJost Divi3ion, Iuzpur1 • 	
• 	 • 

tt 

Thu P.S. to th:] Mini tur, Fo ru tp, MSaa$, Ui in?ormotjon  of  thu Miniator. ¶ '' • • :'' 	. 	
• Th P.S. to thu Minjatjr of 

Guur)hatj...16 for informdtjon of''thi, t11flju 
 

Thu P.s. to thu Chi3f i'icrut:nry,. • samDispur,, Guwijtiutj.i for infarmitjon f' thu Chi0? Sucrutary, Thu Uuputy Oiructur, atm Uuvt, Prosa' Damunimaidan, 
Guuuhatj21 for pub1itjjn of thu abu 	NOtifjtjt, 
in thu nuxt isuij of thi tisaa,n Gnzottu,, 

• 	 ' 
Pursonol Filo of. thu uff'j,cu, 

 ').F.04,Sonjtpur West )iVn.,Thpj• 

Uy Orchjr otc,, 

Juint 50cm 	 ss /,ffJI" 	' /FIJm3et' Uupn , 4nt, 	sp4pa  

M omo 
Copy 
1 
2 

" 3) 

4) 



b 	 1nc Ljjii,A ;)ccretery to t%ci 
Lt.t. 	f 	 iuit crtttcnt, 
LApJ&, 	ohiti.' 

rtyr for tjivino iatcitjn with 	ro.cctiv crroct. 

f 1s 	.ijt. 	 64/94/t/1 	1p ac 29/11/I9. 

Sir 1  

tiith i'uo C00,00tt and hwsblo siuisa1on I Would iikc to 
dvOw Your kine. attention thet as per 4OWWituct tbtotxed abova I 
hvvO boon pro'otod 	 TLOG Scala w.o.f* the dto attosiLn 
ovcr the chrro.. n this eu* connctton I iuJ.ø hbApay tiou 
(oro ygi* knøAy to cineiCeruy ptt1JIotiQn to cnior Uua .csg retro*. 
cctiLy ?roh the Citj Cato in woaj of tha rollowing to foct.. 

0) Iliat 	r, 05 pr "uLc $ij or tI,u 	 11061A a  Wilabor 
of the aaricc $hall Lo cppointaij to thu 40nioc 400618 
tion of fsat yo,i of soti4eo. Iho WvtO of Lsigts vido it's àottat 

dotoø fl/1U/97 hs eL.rU4gø that rust J.nut 
of the xoIevnt yoat 1a tueøtod as the stetiatory du coto fir pioa.: 
tion to tho cntø Täa cp.Lo, Since I as fios 1991 batch ay prooUo

l.  
W. 

MOO dugan let d January 19b, 

That sit, Hon'bLc owosi,otj $.. by it' a JudWwo' nt in 
1997 dated 26th J uAV 17 hoLt that us per )IuIo 8J3) of the L.f.. 

it is the øiscrotJo of :th* Olt 
with S1d the oppinUønt of soaf?jco,.to thoIsnIo,1..•Ic.A.f4, 

	

and rnn poising  of the !ra.cr4boa 	rtcntIi 
___ êion blo High Coutt aiso diracto thu 

sAdoriy raprosontution with togord to the roquirasent a? ub uZs(3 
, 	. 	• or Hu1. 4 ,4 of the I.r.(. (RocrvLtaont)Rw.19610 

1ht Zr t  theta is roo Ototutoril 	$zi*r 
for tflorI... Officurs in this stoto tiiidt 

kinii.ly Lic cOn8idctoa fir ptor4otjOn to 5on1or Tiuo'4clo . 
tCttOøDt1cJ,y ftuh 1it dOy of January 1t. 

I$J I 	Sir, hula ts ot tho 	 flul, as 16 9  o?itg 
concorfwd in r.ActAon to Juin%. C,Odta 00 the  

-Mfl)ut,.f. Itit 	 anti l.f.5. 	soos, 	o)o' cn5ututó; 
i1boro Ch.tot ccrctcry,wt. of *ss* is the 

:pttit' t1h1 jg tQpr1Montcd by the &aportmont of porionnoi,J 
LU vt,o *lau. "Joint Cotire Authozit)," hi nuvur flu tifLoj that 
tion 	I A 	 i I r 	 . 	A 	 YI 	 LI!  be. 

Qu. ê•Il•.a•pe,I •. 	 o.Lcr 	o sonor ioO Cae 

I994 . 	iIJ 	cFh,o 	t 
 

PvOm.ctiun to SoniojS0j.g 

YD 
lid 

'-p 	Il 	 . 	 1• ?.*.• 

	

- 	..... 	
___ 

. 



uc'r o f 	rvi.L. 	 uc c s1cJe&u for pzt 
rotir,n troi 1t Jzturry 

Ott Lccrs of " 	ci1y 	(..Cig po8tccJ 
in 	 11,1l t.ctchcs h'vt thcir p ootion witho.t 
ofly rcnticticn e  uiti,in the  8411,10 N igAfit L 

_ 	 A rry kintily bo coi(jorej 	e for prototion 
th e'ior *crft frV111 the Cue de. 

bJ hvt Sir, ovcn in Assosol tx Junior ef;icor'a Sri oJpA inh 
(11 ttch) .ri 	 taø ch hvo been pruo -----.----------.-----..-------.--------------------..--------------- 	 .-..--...-. ---.--- .. - 
trd bcforu myProcotien tu 5cnier beio,So I oy kindly to to"al 
dctcd fcrprurtjcn rctn)i.)ectiVcly fxoii the cue coLa i.e. let 
Jrncuc, 199!.. 	- 

1ttin yrw in Z" I ticIP(Itivil of your kitIC4 fnd eypc-
tnotic cction. 

Vutdrs ?otthfu.Ly, 

tProntoeh boy, JF o b ot  D.t..f .,;; 
tJcputy Uircctur,iono. Iiorv 

UJCCtibrQPOtO kON. 

OPY to Z 

1. urn Lhicf Socrotory &Vt.of Mason and 'Joint Løcjtø 
I'utbEity' for fL,vuc,r c,f your kind infornotion. 

0, 

2, Tho Lowtuissionor and aectatgry to the 	ovt of *sso, LOPtt.fuflt of peraonno.L,tjspur 	for t o ' vOur of your kind i , fornotjoa. 
D 

- 	3. The Ptini0j Chief Conoorvotor of Forosts.Mao, 
uon.ti.0 for fovcur your kind infousotion. 

49 The bocrotor,.gf lfldI,P$initiy of Lnvironwent 
Forcets,C.C.C, ComplaxsLadhi Kood g Now Delhi for four of your kLnçj infotaotjan, - 	- 

e,. 

( Proritosh Hay, I.f.S.D.C,f.) 	- 
Coputy Diroctor t honas Tiger 

O t2D_ROL . 

Ob 



t 

• 	
- 	- 	 ',// -' 

/1 

	

The : 	tif,or & cretory. 

	

Ovt. 	I 	i, ?ørgt Department g  
1 

Thrugt the P.C..F.. Mean, 1%.h*b*rj • 

Pf s 	 wt. 	ttflci Wo. FPS 64/94/Pt/i 46at@4 
29/11/1 	nd ry eari1ct repree.nt.tte,n. 

Sita,  

1] 11th reg,flco to th above menUied subject , 
I have th Prnnur te inform you that I wes preted to t h e 
Cenjer Time scale I rm thq dto of taking ever charqeby the 
00vt-fie ti f I cation Lo, Y1 64/94/Pt/1 8ateB 29/11/199 ( 	iL 
•- 	I ). 

 

In cQnttnuaUen of mr earlier repreoentje let 
retrsspective pranctieft I wtnt to reiteret. aoae ,1 acts vhich 
pethepo has not been cenj.red duriij my promotion to Sentix 
rim. scale. 

(1)0 That 3Lr. 11070b1e (uwah.tL JUgh Covrt by it's j*ds-
vont 00  C.r. l4e 297/1997 detd 35/7/1997 directed the tste 
Ciovto  to cGnoLdcr my repret,ntaU,n for promotion to 30icr Sc.-
is 4th rogard to the req4romen, of Rule 6A(3) of the i.r.s. 

(iiocrujtnwnt) cu1,e. 19660 it left to thelisczU.. •t the 
ro t4t& Govt. to V1 thheld pr*metionon the b*e1 ef Rule 6A(3), 

___(2)_c1rnaso() of the 141rese (Pecr tmelt) Pulea., 
1966 ine . tte vto AVLENAMAM tet Cadp 
.'oiaI-  cadre uth*rity.Jøjt Ca!ire Auth.rity. for thAeai - 

the Chief Secrót.q, Gt. of ?as 
Sri A*up <r. Sriva*tava, 1}.1991 batsfl. if 0AEn.4%.gbdày 
Joint Caert Was ptenoted to fontor Tireci1e by Net.N..VOR 
140/92/l'Vl at, 25/1/1996 C 114 XW3.2)14th,Ut 

on th baoj of Rule 6M3).jn view of the sae 
if I am not preriotod to tros pee ti vely there 
will be violation of ftnda'ienta rijhts of *ua1ity (Art 14) 

r- 	 - - 	 - 	 -- 

f!d e 	opprunity for public appctntont (Art.16(i)) sn 

	

ithrjaecj within thr 	('DI4TlCN OF VCDIA. Z*in jun1r zs jp 	---- in 	 boe pre7toted without any 
on the 'ia of Rule 6M3 tIS Recruitment 

Z111 01 196 	( A ;7;: ; 	; 3) , 	• 

tA'4 
2) 



II  
() 

three All Xfl10 S*yi.. 
C'e hevjnj r1milmr 1 ,ec"ttn ,,%nt Rules ØA(3) e  iir,evér uS, 
!f5 o 	 t• 19 1)1g94, 15 btchoo have get 
their pro,  etirm Af tr en -1etjen of fovx yesxe of aervice 
without £.oing tny reitrictjen on tPø beetsag FMj* 

GA(3 
of the 	 8e if I nM not ceneidered fez 
rruon 	 iron cvlotien at Lout years •t 

'rvice #  t!vro will hn Viol ationof nMdXMfttAL Iigt 
! -ualtt_1j 4t9 14) of the contjtit*c at India. 

7 	jr1r fl (fier Ci ri 2 ajpl in',3,19$1 
hatch S Cr1 	 1992 hteh 
rte ( r1?7, 	 hn 	"i, no 	e of 4*0 Z- 

itui with zr to Na1 6'(3) to th&t of after cap1a 
tivrA of -t4t (our yus of frryjc, 5a 1 may MrWly be 
c0MddCv1-.,d I- mittien with ret,rceUve eLfct frm the 
ef;l,tJon 0i yvezv of ro rvic4i erl. 

14) • There is no etatutarUy prescx'üad depstentaj 
4!*jnje exttit for lvb  offl"rs in  the 3tete.  The Rule 
Lot the conct  Of Zrierjei 	3egvjce.1930 to todD, 
dent and no longer existsinegs4,,th0 - - 
Al Imita t'tvtceo zst,1951 ( AMb 4 MM *). 	 ee 
toa th 19 	now 41 Xn#4a 6vrvi" by virtue of section 
24 of  the  AIS Act, 1951 (xw 7). Get. of A3Oa by its 
NettUoetj,n no, 

 
FPZ 120/99fl4 dt. 14/10/99 constituted a  

Cott,e for frtnq £u1os for th' etnduc of Depetae 
E,i4atlon for Z.F.f.øffj 	in this Ztata. The Rules Let 
the olaftet of deprtnto1 exeminetion for 1ISOf ticexa was 
s4t$r.i, to thc', evt, of Mem only on 11/11/1999 0  

In view of the same I may idndly be caneLdore 
cantor c4e tetreepectively tram the due 

eto i.e. Iiiiat o Jonualvelp9s after crpletiec of font 
YO"s of J%ex-Vice with all c6nPOquentlat becefLts ee ge  mnu. al  Lacmacnts &!tc *  

you in antic pettee with eut kind, ee 
nt*tj mnfl rly otLee e  

C contd.3) 

Teura f&tthfUlly, 

C Prantoeh i4ey. Zf, 1)CF ) 
t)pty 010ge tortmanes Tiger Project Arern a  Sarpete iead. 



c 

-.rc- 
(3) 

QVt. Of AASOM#  7creet DGpartmcnt, Di,pr for I *vour mf 
your kind int,rmatiei and neeeaary sati.n p1eai.. 

	

J9L42' j2 -, 	, • c.,. 

Deputy DivecterommmoTigsr P*.jct 

C*pyt. 

1).Th. Socretaxy. OsYt. of Indi. 111010t9y .I COWSM 
• rmont. Fszostø 	Wildlife. C.O.O. C1.z. LIP4P4 fl*14 

NOW Delhi for I aveur of yr kind InfematiLen md asos- 
• assry sotie ple.e. 

2).The8earitary. Qwvt, of India, Dsp.ra.atof 
11 

and Draining, Ministry Of Psrasnn.l. PUblic 
Grievances and Pensi.e, berth Dlcki Hew P&UA for 	• 
f*r of Vmr kind tnfesmaUan and asceseary aati** 
pisase. 

• 	330Thi h1Of SOMMUIV Govt. •t Mean and Joist . 
cdg. Mthes'ity tsr 'Ms 4ogha1mya' Jeint Cdzs for 
team, of your kind isfezasUan and ssoes..q s3ttcS • 

4).Th. Cj.eiens, & $scrs$sq• Govt. SfMs, 

- 	 --• 

• 	
• 	 - 	 . 

Dauty "rectoro Manes 2120C PxsJ.ct I 	 Moan, Darpet. R*d. 

	

••• 	 4. 	-•1 
• 	

- 

p . 	 .• 	 p. 

I 
/ 



I • 	 . 	. .-, . 	 - . 	, 	

• -:
46- 	 • 	A f;  . 1 	 'ff'P • 	 - 	 ), 

? • 	 S • Shd PrT*tc9h a.V.U309cP 	 . .  

nom tsr 
	

a 

. 	 . I 	fP: • .! 

 

ThO C.rPIrdMei.,er $1 8.aa.tuy tths Gvt..f. Msa 	, 
I 	.. .• - . 	 I.n.t Dep*rnt. ispux. . 	 • . 	. 

. 	 I 	• • 	. 	. - ; 	r .1 abi. ::• . 	 grwidq pt.t&*B.LaQg. . S  f 	x.trP.stLv*i1x. Urn 	'4s. 	, 

ii fish' 
L 	

(1),t. fl•t&4*dea IS.?S4fl41widdited-1  
N..a12o/,e/24 ds4f1Q/$999.. : . 

II 	• ' 	\. 	 ( 3)909t.•l 	'10se  64441ad. 	
S,•:I. 

 

(4).sy eadI 	tepx.ssut*U pKiflpjk 
I 	: / 	• 	 e.uc.i. nm * d ds. : . 
( 	

II 	 •c 	
I 
 , 	 r 	

, 	

I 

t 	I 	$1t.j 	t •, 	 I 	 fl-? 	
I 	

: ' 	' 	

I 

:: •• 	, •-,.. 

z have the honew to draw ysux W. 
- fltM to 3t.t Beg. by Osvt. gougLOSUM 1. V 64/ 

ow : 	94ft*i1d*tsd 29/11/1991Z* t2w d* . . 	
I )Z .u1d.i1f pr4w b.fsg yeu . aeLdsxprH. 

•  ; 	-S. 	. • 	'.-. 	• r.'• 5.• 	• 	-. 	.. 	' t. 	: 	.t• . : 	• :. • 	. 	.• 	•. 	St 	I, 

	

1•  ' ' 	Th.t$Lx. M p Ruli  
IN 

1$I 	pxU W $L.r 1s-.i-e sir osm3sU.n • 
Ir 

O&1..241d$ 	 vt. 

PP 

	

- rftwtft owft%ft , aa1b1. 	 14i O,Etbl LW 

•tdew 1 2VIAM . c.n.v.. 297Pd b44 th.t t taW 

	

. . 	... 
iN(*z.4*) 

LW M'!casrs; *1 the paU** 

	

a -m. amn'1 	 s.c. au. 

i q 	 ta GOS1dS ! 	pt*$SSt$UI4t*$ X*S*d te 

4 1  . 	Z.!.a. 

a 	
4 	ThIUX 4Otvt. •1 M$b Lt'• a.t .. 

161  

01 . 
MOO 

	

J.. Jt., 
data ø/2/19;asJ.at.6  ayptutian an 	 .1(1) MI 

	

' IMaIS.t psu,cøb.6  spsrWenta1 s±nat1i* (2) 	eant 

• 	 t 	 - 	 - 	 S. 	- 
; 7 	 .5 	 .Wosra84 

. 	attI,PV.Psan 

. 	baifl.,ttfIc.an U. 	 dad 24/12/19  

: U.dcatt.n Uc. FRE 64/4/J*1 4i/ii. 4ttaut UU1Lng:: 

:i live ft n 	 IV. 	Ordr. 
us 0. 19/V19ø' IMusc,ze IV & V) • .2 thum ,  th4 044  

na* be Aninit. and it 48 4thLn the 3 41att of euLty 	justice. 
A 
j M 

4 1  
, 	. 	5. 	- 	 -S. 	.5 	'7Sf- 	•'. 	- $12/1ffø &c2 vUDitbWed en ecau&W* Ju.tics4 

'41St 5 	b.sd. 	- 	'. 

+ 

	

- 	 :/' 



/f 	
2 ) 

/ 

 

That Sir, bri (nu 	 I botch postud in 

wtis promatec ,  to 4cni or bcolo by $otiticotion to.fW 140/91/PtI 

 r4id tirLøh thntiro thy,Z.r5.I9921Tw 

AILACV to 3oSier cie by uovtoitirc ,1on No.f 	30/91/110 dated 

/21199U .ithóut 	 Linnoxuro VI a VIflj. in joint ceiro 

,Io t1Locrtioicrfl not be cifforcnt In thb constitut stotcs.MnO*SaI0 

UIU) The 	cU.evetton JAce ted by 4on'bio LuwtihctiH.C. tot hovb to 

: 	

r,pLLts o4itobiy nctLfom1y in Joint colirO 	oU itconstt 

/nt 	 binca i.F.. officers ? the  eamo joint codro hod 1rn 
Is 

toody boon pNIC ted, I em ruqssostiflQ you to to.coflsidOr govt. Order 

/ . 

rri 64/9112ota 19/2/1998 i4ch woe is vioi,tLon of tho'rUeio (14) 

or the coflstitwtton of Indic i.es right to aquol ity ' and oqu4 oppoitunity 

-ef- 
pu1Lc c3oyont. 	

* 

c diseipiintEy procoodtog wee iniUstod caeLn.t *0 . FbM 

by 	wt. Ord b1o. (R 117/91/Pt  II/Th dtOtt Zi1/1dGt,9  ! J. ... 
!7 døtott 6/61 1V93 • I wee pieced u)dot, usponsJafl by 

ovt. iirdor'IfL 117/91/P t41/43 doted 24//1998. I wee roin.tatd An 

sos 	Go uico by wto ardor u0.rnt 11?/91/P%. 11/134 doted 6J1J19f9 from t b 

CatO of tokiØ0vor chargeS which was modified by Govt. hotAficetion $.. 

piL 	6/7/1999. mc chorteos wore c3oacd b Govt. Order 

ftU117/9iL!IIL/191 dotod 7/6J199 nd the cried of suscissiofl hod booi, 

treated as mltuty for all purposes (nnoawro 1) I bevo boon pt0OWt0 

ece10 by Govt., kUfiCøtiDfl ho,,r]RL 64V,94JV%/j dotOd 2411/  

to of tàting over the ChDrU. Nowovar,is per Rule 6 *2) 

'.3. Recruitcnt Hula, 1966, you 'ust colloidal 'ey pDaOUOfl; 

o from the dcta my 4micr have bean proutod in the 0900.j1 1) 

¶IIELCIQ the othot fonts nd ctcu*$t&COS d iooL issues 
•. 	 ,.t 	 N IL 	11 'i4 	P 

$ir,Lt 'ho. boon noted by ~ J$61 404 I'L 
durinQ sy postLofl *tA senior sc&á in ViLe No.flhI 644 

	

1t gppotrs that ee par RUIC 6 it (3 of tho Indien f4gost 	- 

jLdtrncnt) fbalc, 1p66.the $tto Govt' .sy 

Uon of si%PfIcOr to the senior seolo till hopsu*4 th prØsçs  sU 	4 

dmoortmoAt4SIomLt4jUt ftba , tho ovoLleOi.tct4 'till, 4PROW 

nau10 ofe.t Doptttment rosuibing sut) dortmoktciomsoUOfl thV j1 

(nnop(uro ZJ'furthov, hcn 'th.b is prriecribod dtcrtaont3 	•u 
for the I.$. øi 1.P.. officers in this £toto they otO given ptO*0t&- 

of ter como34tion or four years of servico A3oapct4e of thoirpassi.flg 

	

, 	 *. J 	• 
• 	tflt.IO*om1flOt10n. Lyon o,i,tLan tram pisiLfl9dSr.tmOntei .qmorn*flttL 

• Uon. _ snjiu.r&.m'4i*ii-  is b- 	I S/ IPA 0 ffLcats for go tting 

al incrcssofl$ it one f9Lli to coar ezoainaUon. 	
1 

Norost dpnrtaefltwvS o;koø to  

frwa Huiss for daportrnntal crominotien' s  in con? 	ty tUb SUCh rulss' j , 

for I/1P*.- 	 •• 

Ctd. *) 
NA 

.iiw4s sonL 

19$9 from U 

the 

to senior Si 

keep  

._voiutd. 

vt.óf *. 
that  throU 

,. 
. 	SoicoRo 



'I _,._. 
s 

Tbrt. i, 	t twit 	4 	. 	 t' 

j tt c in i ti com u 	
th 	:p rrtc nt 	 for 

	

os 	it:t I 	 cwi uthcr ?otuest injpj ftier f 	 (Jr 	
bYiRIO, o.tti. •'tt, 	ti.rij 	(.t(rj I1/11/iq 	rorDrOd 

tho drft 

	

iovt. Is yet to Prsetj 	t& fc tho 1.r.4 v,rcjcr,. in thie 
Dtete. in the IIcht a? 

	

you to ir-, tim 
Gcw.t. reut v.(i 64/94/112 doted 19/2/9g 	Q 

jLlc:tinp ly Ptt7't1n tn Cflj 	Scr 	duo to 	
an y 

rt:io 	
PIC rr1tro#rnttjvLjIy from tho duo 

on Thpt 4r,  
It h to Lo not. thnt tjfl (lt,to (vt* is riot 

--------------- 

--V--- - 	

--_ 

	

b 	
1eo confirmation of I.r.& a?? 

V . - -- 	 - - 	 - --------- 	 V  

trt ITO. ISH 	
tjr 	

'LIfl OCf)e1jnfuo 
to '1rty 	Mba4.. 

	

of pro,r1 t t:bi 	(.ovt. ih 	of 1nj by Itoll 1attø 
(1 21/4/14 
'ib $tøtø Gout. to 	. 

- -V--- - __  

• f•$. Of'fj re tn 	&C&o tIllOeo 	
(',O POflCLng 

	

to nn Et Ni'ric 	i 0rp 	
the tt0 Govt. 	

era otha*.0 O1Itgj 
t4jC to ot the Or 	tho rijcctj 	or 	

-4i!! --Of-e--tho tDtS1d of r? pct t, it. IJi' 
o th1  i i: 	 Ao,fc& 64/V112 JOtod 19/2/19 	•oy kIhjy 

That &tr, thø io,t. Of InaLo by It'5 ottøt 

	

tntcr 1/i 9i 	cIrUj 	the stotut 	
Cu 4iøt for scnLor ec4g0 

1 • . 	fi vc  t*icti th f iretdoyofJur, 	
toIov t ks= ys,r 1ru1ot froM thu 	Of ho obo 	41 11—roblOo

to th* *Q$b  Of In(g4fl PDXic crvj 	
Foto, urvIcø. SIn 	I am 	 a?tj 	a? 1P 

bth, 	

nuory1y 	par Rig0 3(1) • 

Wes

Oy 
th.t ai, I 

 

	

hava beeri 5Ufftjrig duo to  no 	rantJ, of to 	rL 	
tQtroUoCtiøly from the dua 'øto, A.y I 	 , to look into 

the aøtta, nd grn 	PtOt 
thor0?0, husb 

tiuely tro*fr 	duo t4ato, I.Q. let Of orwory,gg 

yc,u in Ucitj, 4th your kind Ono $YOthOtj octLaiç 
You,, 	thNilys 

	

-, 	- 	 ( ran tush , D.C. . Lpty ti tactar0,5 ttjsrIL 

VA 

:'*: 



* 

	
—GO -- 	

0 
1 4 

Copyto).. 

ltio uiio bcaotpry Gout. of A99 04 6 J*nt Codre 'uthority ftf fSvOut of yc)ijr kind intbr*otion ti1nosssa eclion. 

the uetotry,-fntst,y,r £nviraneo,, I 
Complex, LC$L RaUet ftw 001  fl0003 ifl ?eiur of NOW kind, 	k info;st,tn end fl0000aory cticn. 

4• 	 noro1 Of oraetçn  ,ao$g ey.) Gitê' of IfldjiD ?r ?vor a? ye*r kind isifoot 	nd ftecossry action. 

Uw 	
fl, Tho I'ftflCLPOA thiof onst of 

to; fut Of ysar k1n, intcr t4wi ilid flacos.y t'ctLavi. 

4 Pxtsi,thsJ, nv.I..fDr.t. - 
DcpUty 	octor,IIonao Tigox 

• 	 ___ 

Z'o 

• 	

•, 

.I3 

IF 

I 

I 

I 
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• 	

•. 

• 	
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•,. 

• 	 ••. 

,• 
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GUVERN(IENT LW 3Ar1 
FIJRE3T 1JLPARTMENT ::: :::,:: 0LPtJf. 

. 	• 	: 	.•. 	, 

NIJTIFICATION 	 . 

Date'd Dispur,the 	1st Wun$ij,20D0. 

ND.FRE, 	 The _14297/7 ?ollouing Notification is:.ucJbGa 

India, 	f9ristiy 	of'  Environment & Forost 	L 	r9-11.rnllShBd 	ror' 

int'orinatjon of all. .concernod.  

Notification" 	 JiQ!_LQQ 12JJ_ 	 . 	 00 oçt he 

Go Vt. urdia_rlini.stry_or Env.ronm ant &Forct 	" 	q 

Ir a  
- 	' 	 - - 	• r 	' 	,: 	 -'.- 	( 	r' 	1. 	'ij.i 	;t! 

tñ exorcise of the poueisconi'erred by...Ruie 4 4 0r thaIndin 

ForstServiçe (Probation)'Rula, 
-•(  j 

1968, 	thu CGntr8lGo\,anmont 

hereby confirm thu following directly rocruitad c?icc3rs borni on 

ho Msam Smnt of the joint ar 	 9J4'49 
an ,Fors 	x'vicQ 4th. euct,  ?ropl 	?.° 	çiats 	 4ai.r 

their namaa : 
I 

SAP o  amoD?D.cor 
at 	of 	o n)rDatoc11. 

-- 	.--------- 
• 	

. 	Appointment 	Confirirati0ri.- - 
-r. 

S/Shri 	r - 	- 
;F; - 	 i? -- ' 

!.. 	 i 	". 	•-( 	r;j-; - j(J 	tWy4(J 	!:T('\r 	
.r 

01 	M.K. 	Ydav 1  (1989) 	m 	201)849-j) ' 61 	F 	aooe.a 

02 	. nduep Kumar .(1909r) 	' 	b3.089 1 	'Od 

03 Y, Suryanarayan (190) 	
" 	fl1J 	

4iio 	t.P 	242' U 

04 P''anto.sh Roy (191) 	15.09091 	15.0.94 	' 	- 

05 Rajpa]. Si.ngh (1991), 	11.10.92 	11.1005 - 

06 X.P.V.Pauan Kumr (1992) 	01.0103 	01.01.96 

07 P.J. 	Vijaykai' '-(1993) 	03.06.94 	Q3.06.91 

08 VinaUpti 	• 	'.' -. t(1993 	' 	J:l6oS-.94 	16005.97 

09 

	

I 	 '' 	• 	1 	 ) 
S.P, 	t/ghishth' 	(9g4) 	8.06.94 	- 	08.06.97 

• 	
-. 	 ( R. Sanuhuol ) 

Undr Secretary to the Govt. of India. 

sd/ A.B. Md. Eunu, 

3oint Secretary to thu Govt. of Issam, 
Forest Department, Oispur. 

Contd,.,P/2... 

' 	
,occ•. 

-I 



i .• , ._ 	.. a 

Morno No.FRE. 141/97/76-/, 	 1st Nou:rnbur,200O. 

Copy to:-  
Thu Accountnt Gunra1 (A&E 	1 	arn, 1idamgaon, 8L1iola, 
uJahtjt.L.29. 	 ••. 	 J. 

Tho Principal Chiof' Con3rv3tor of Foru:3ts, A ssam, R uhabari, 

IT ...; 	i'V\Tc2\J i 	i... 
) Tho Gh.uf ,pnsudtor oçç ,  Forw3 	(Social or 	ry

Ip Zoo Nrungi Road, GUuhatx-24, 	 . 	. 

4) Tho Qijof' Consrvtor of Fru 	lfiif' 1tt), 	 dttri, 
GuuahaLi-8. 

rI 
) 4 	 Fo 	( 

Panbozr, 	 C 1vr'j.n51 • r, LrL 

6) Thu Chiof Consurvator of lurI.3ts (Hoauarch, Education and 
LJorking Plan), Msum, Guu.jhati..24, 	 - 

r 	iiJ 	 bi'tp 	r'7nt'r1 f( 	fc 9p,j 	'ei rt 7). Thu Lonorvator ol Forost3, .. 	. . . . 	. 	. . • a  •. • 
• 	 fflflt1.WVJ ii J 	J1 L'iif 	 VJJJJH ( noiit$oiq) 	 jriio1 

'n 	iod 	J t  Th 	i 	J V 	.i 	n1IO.CI.0 	urt 	j'0 	LJOI1 
8 ) o f J Y o f  h j, Ch1u1 Mini5tor,. A33am 1  Oispu, 	ijjhatt.-6 f'9r 

ZTri.Lc7. .'Jn. 19 JflJ1flQOL 1flL.Cfi Ut 

9) 	 Mi tr& r 	 O Wa  
for inPormation of the Mini3tor. 	 . • 	—: 

10 P S -to-tho 6hiof'S.icrttry., •-Ie &am,. iapu -1u  
iIifofljofl of thi. Chief' SocrQtary, 	

1, 	
() ]fflL' 

• 	 i  1in... 	
,trf1 

-'- O?cor 	ctnconed ; •... ----••-•-- ................."• ------------ 

Th0 Deputy' Diructor, Assam Govt. Press, Bamuriimoidam, iic\C 
4P'Qai'-21 for 	i1tion of' t4vu Noti?icotiçy 	• it 4 j.xt i3sU 	 Assam G3y. 	

nt)I quubne 	sà Filu o 	•oficors, (oP"r) 	 Co 

	

.Y 	CU 
•ie2T 	 'J ;f 	 ( 2) 	 oH rfeoJriq 

àdir ctc., 	fl1 1cqi 	ao 
• 	 (2) 	;n1u) ri,woq.SJ 1 q 0 X 	ao 

j 	
Ct4 t, 4 k 	ni 

oin.t Sucrutyrtp thu Guvt. r L4. 	• 

'-IU.8U 	
'1•' 

•_••.•-•---.—.--.—,... •... •.•....-----, 	•— .-•.----.-- —.—.. 

•.Hr1 i 	. J'J , 1, 	•!:j 	(jj Cc,.t)iiJ 

.•.,•c. 	 - 
• 	 iic:' 	;n.:t)1. 

t) 

' \ ' 	• 	i sr., 	 . 

ul  

• 	 H 	

•. 

H 	 • 	•. 	 • 	 . 



; k — 

BY 4Ii:p, 

	

( flV1'IUJIi 114 f ej 	I 

	

?i III 	I fly (fl 	IIjV Im•'lt1lflr & 

	

• Ne 	I)ehj, the 	tJOctobe, 1q97, 

	

I 'r 	'cre ttrv 
oF 

	

1 Mfl! rmnt (I( Of 1. F. S. Off I ri1 - 	 'r,n 	I 	•ardjn 
I r 

I 	i 	(II reetJ 	to sy tht ns 	t 

	

per 	e provj s lang ot 	I rid I sin 	Ir' 

"rvp( 	(l'r I, i  j 11  1 	 h
UUje 	I94;t, th 	Indian Forest Serv1,e 	0fficr 	IinI I 	I. 

CC rf I rme(f •() OrnP1et ion of the 
probation period subject t Other prov I the said r'r 	• 

I I 	i 	IIotjc*pI thet there Jia 	hen deLty ir ropec1 	of 	'n ii'n,nt jc, 

pr)po5n 	F r)m 	t13t 	(overflrnfq 	1 n 	-re 	tott 	- onf I rmtf011 01 	I I)(IJ II 
r , r9 	re rn I ted tlironel i  t.1i 	I • F. S. E:caijnatjon, COfldnct 	by 

tho Uj0 	I,nb( 	ier ice Comjg0 	
•nd aJso IfldIJcte(I from he 	tatp Foremt 

Sq. ry  i (:e 	to 
tlu I nd iani Fore t Srv ice 

PVfl n t r comp e t ion 'f 	lie3r lirobs I. I on 

perio• J 	, there fore,, again U-e q nn 9  ted t h t the 
propo1s4ej,e,t j of 1 

thp 	fF i t:er 	who Iiflv compJ 	the! t i'tbbatjon period sm 
.factrj ly! 

eap he 	fHr ,ujIi , .1 to 	this Mjtij str', a IojIgwj th the 	fofloji 	docum,.,1t,; 	for 

ik i n 	
flCLjon• - 	

I 
. 	lot' Off I 	e 	thro,jth .E 

• 	•hIL 1 
-. 	 Rpor t 	Cn I i stent I 

	

 of 	i ght mo 	
at Repor ti 	for on'-t. d 	in I ,i 

	

friod 	
nt 	JI'? State, 	

I 	
, 

- 	Cteara 	ertjfE...l(E, 

bd 

	

ed to t 	Infl all ForeFt SLe~vfge
•j •j' 	I 411 tli 	

Cases o f Officeri who hav, 	tt.jfle the age of PIyet ,.s fln  

czt 	of officers ho have not et attgj5 	 c'i 52 years but 	ccesqt'uI 

	

COrnptQtd their Inductjo 	
CofldUCtd 	through 1GN, Dehrn -Dun 

itjoni 	I th 	'1 ''me,jt & ConrJ I;ster t 1 I Reports for oni y on 	 e  

fOm their,  flI)Pointment 
athnIt4 yjgJp1, QJarance 

certJiJ 	1 
I. 

	

* 	

• Yours' I'- 1ihFii! ty, 

(U. Sslfletiwa!) 
Under Secretary. to the govt, of lfl(jj:i. 

	

• 	 ;• 	-• 	 • 	 - 

' 	 ' 	

. 	
I 	 • 
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/ 

TO 

.., S , 	
•• 

S. 

P1f i  
NiIhIII•y ui 	I:p,v 

Ii 
Si 	

S 	 l'.IryIv;ui . .,. flI 	u.!' 
(C() Cornp lex ,Li II 
New Delhi 

• 	 •.: 	. 	 J'Lhe }t.li NovernIrj 

.5. 	 . 

SvreL; ry , 
l(Pi'i'I_ O N h1writ , 	 S 

i.rnrnent: of Pussaln, 	 . 

Secretut'y 
c;I. :n,,l •Eu,vj ronm,I 	t)r•',,i,i • 	
' I 	iti;, ri 	f 	t'ity Ii;u .1 u y . i . 	 . 	 I  

' 	• 	ill, 	I• i 	i 	 I in I E .111 	I 	ui 	:1 	: 	•; ......i 	, 	I.. In' 
 

'lli j  nI. ('uI t'u of A 	n 	jIuu Liy?a — fleyird ig 

11 

S 	
, ' I 	iu'rt '"I 	I:o n.iy 	t.h;ii. 	L"r 	LIir ml 	u 	ri ''.l 	 r• 	Pi-ul,,uI jut,), 	 1)IU, 	I.lie Illdjii, • 	 IUI°('"t 	 ' 	OH: 'uur 	h;u I I lit 	(Ou1fi rtii€tj ,on COuiiplrt;jon c,F IJiu 'ii h, I. m ui 	nut, ieiI. L 	ot:Jm( r 	. , iuv i ; i uui 	of Ihi? n;, id Ru I is 

;3. 	II 	i 	umm 

 

	

F Milt 	 i 	Llm  /1r1f1 	
I 	mlii Iii r('(l. fluCrUiL,.1FS uiriic.,.1.8(,(.0 1991 báL&(11y,. / 	; I r(.uly 	Ie(J 	Lliej.i' 	piIatj,1 	re 	.also 	PeiflcJ ( ului ii i'iii,t 	I III) 	

5 	•! 	• 	 . 	. 	I 

	

•I.. 	Dali.p flriIu:(liJ_jl;fl't;)'I 	
S 	i 

	

4. 	rudeepItIInul.(flR.)f)B9) 	S It • 	1ih(.idr;1 	Urii;it• Y;Ill;iv(flj_190g) . 
	

I. 

	

• 4. 	Raja SteIlrtRn_1(I89.) 	
•S.. 	 I  

	

S 	
•Suryal 

 

	

6 	i)ra nLoc11 
9 	(Pu— I 9')I) fit 

	

.7. 	i t 	 iu 	1; 	•.. 	

i t 
I 	 I In 	 Covpi'r,jm 	tl drc 	1j 	d ' 10 	 I II l' °p 	I 	lu IIiq mt I h 	 I y do' , tIflE1t, 	) 	(  i 	liii 	Hi iii 	t 	Ic II 	 mi mu 	dhl I' 	ç 	fl 	I (j 	h py 	r, 	 u 	ra 	f r''iu iJ I in dre 	tk 	 jJ Iiu t1orri1I 	of 	 fo 	u 	(tfld( 	I( , 

enab1 	(hL', 1In \ 	
I o 	I uk 	ui, thu 	C , 7$t P 	

( jIiI 	l( 'fit 1m91)) 	
iI 	I 	sh 	if I a 	

u il ! il 	I 	 t'jI' 	I 	i 	, 

	

Litii 	 \oiir 	thf4i(FII 

I 	
\' ttmuIr S:i'y Io t:h 	(ovL. ciI' 1 iicl i;i 

CIO? 

1 

I I 

*-: 



- 

I 	
Co 	r

ii d 	i 

	

Hit 	try of 	nvr0. 	n 

	

CG U 	 x, 	
odj Road 14 ewDelhil10 003 

	

-- Apri 	- l 	I 	L , 1994, To 	 - 

All Chief Secreta 

- 

ubV 	tndlan 	rorest 

	

 
S 	

$ervc 	Cra 	of 	Senior_tIM, 

	

Scal,, 	election Grade and Supr.tjm 	SCl e 	rog, 

	

POr 	proyj50 	t 	Rule 3(1) of 	the 	Indian 	Forest 
Service (Pay) 	Rul 	1968 	sub) 	

to Lne Provisions Of 	Sub 

Rule (2) 	of 	Rule 	6 	A 	of 	the 	lndi 	Forest 	Service 	
: 

(Recruitment) 	Rules, 1966 	a direct recruit 
Officer has to be 

	

for appal, mcn 	to Scnor scale 
On his 

of rour Yr' 	of 	ser 	
arid to th 	3nior 	Adminhstratj 

Grade on 	completing nln 	years of service 

1 heeli9 I bi e off I Cers are to be

Sir  

,truc 	
by this 

?. •"; 	A 	per 	Rule 	3 	(3) cf 	1S(Pay) 	Ru) 	1958) 	t h e 
Indian Forest SCry1 	Officers who 	

completed 1 

° YVör5 	f 	sCrvice 	:ha 	b 	
COrICr,d for aPcr,tm 	to 	the 

selectloh 	grade 	ePcndinj 	POti the vacanci 	alajlable in the 
cadre wh 	ha 1 b 	cqual tc 20t of Lh 	total of 51or 

In 	th 	State as Per PrQvj 
'O(i 	f Part B( I) 

of SChed U l e  
Rule5, 	196e. 

3, 	' 	Fur, 	
as 	per 	InStruct 1OflS 	

15ui'd 	from 

Mflhitry 	dependi9. 	
tIre av3ibI1 	

of vacaflcje5 in the 
5Per-time 	Scal, at the 

level of Conseryat 	
O 	

all 

eliqible 	
Officers 	ho 	have C 	 13 	

of 	service 

shou'd be 	COnsidered 	for 	gr3nt 	of 	
SU2I 	tle 	'scale 

RSI45OO_57QQ) , 

 

A y 

Represent, 	have 	
been recejyd in 	the 	Miflitry 

frm varioUS 	quer05 	tI) 	
or 	vacancies 	be ing 

 

available 	
r5 levJ s , th 	e lgibl 	

are not 

COflhIderod/ 	

scale/SCI 	
011 	9rade/super.  

tIre 	
S• 	

ar 	reque5,1 	
to

cers ndly. See 	that 	all 	el 9'' 	
rp 	91v 	the 	 ' 

sc a) e/ 9 r  ad e 	1 	mc 	thc 	a r e 	e I r , 	I h 	s 	
e COvOr lin Cntt 

ar 	req01, 	
Lo 	kind) 	

bep1 	
Promotion 

COMittee 	
frequ1 	

and 	
time as soon as 

vacancies 	'• 

In $uper_t irne 	'scalc/Jb 	
SUPCr 	scal 	arc. avaflablo 	in  

th 	cadre 	50 	thôt 	the of ( 	s ge 	due 	
oPPortunit 	to 	be 	I 	' 

for Promotl05 and rIse in 
their 

setryice career, I  

ILi 

-, 

— - 

- 	 - 



'N 

5. 1 	F - he r 
 been c 	 :' 	 - i •': 	,. '. 	o( 	coplcte propo 	from 	the Stotc Govr -.,-.' 	.-, 	.-" 	••' J otherjt e 	arc o.flgjble 	to be Contidered fr grit of :eor te scale, a r e not pr o m o t e d t o t h I s S C al e f or wr t. o f t h c i r c j n I i rrna I. on into s.rv1ce. 	It 	may 	be pontd that nt bc9 	confirmed 	into ;srvjceis 	no' a 	b a r for 	ivrg senior tie 	scao 	to 	iFS officar 	wo 	jothre eliblcto9ct tho samc " 

6 	 It 	i s r e qu es t e d t ha t I he 	n tr 	on 	men t i one d a b o v e may kindly be scrupulously (OHo'..d, 

Y o u r s 1a)hfully 1  

yal 	) OepuLy Sczretary to the Covcrr.int of Lndja, 
Copy to: 

1 . 	Sc c r e tar y (F or e s t 	Go 	e :' 

2.. ' 	PCCF, 	Go 	 0 
IL 

f o r k lnd i mpcdiaLeCton, 	
. • 	 I 	

-. 
(—*.: 	Coyal) 	' 

Deputy Secretar) to the Govr 	e rit of 1nd. 

• 	
0 	j •• 	 ', 

• 0 

0; 
• 	•W r 

1 •' 	43 	j• 

• 	'. 

iI 

• 	• 	•: 	• 

H 	 • 

• 	:; 	; 
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ut 

- 

G OV E I I N H ET 0 ' hS S ?M 
PORESJ L)(a',\UT'p 	

: : t : DI SPUR 

IIOTIFICATION 
'I 

14th Ucober, 1999. 

NO .FflE. 12opffl 	Tti., (;ovenor of, • A 	up in iieseti Lc1 cortj tsit 
Committee ii) coflt)ectjo with frirning o Itule3 for the Cduc off Dop 	nfli1 E;< ; It? Ii tto 	Jr In(-] j 	For3t Servjc 

Assmn St-t FOrekL ejce Cl s I.a nd__  II of f!rer With the foilowthg 	inbr:' 	
-L 

of 	- 	Cli 

C)j0f 
	/Mor c)E Fr€; Li 	 - 	lmbe (leEr! torjJ) 

uhjj 	 Lor - of 	)rwIj 	 - • 	 (Socinl.ForeLry ) 

Nevinbe 
Ch1p 	oItJC1 -  vnt)r of Fcjr 	

- i.i 
• 	5) 	Chiu 	(.ctu; 	'J: t:or 

 

of 
 

6) 	Conserv - )r oi F'Orc53ts(,1C.J Qu-irteç) - 

I 	etaLy. 

	

orm:3 o 	 : 	 - •• 

(i)•  "Tt' C(II;ttt-c 	wi. .11 	Ffs,r 	t I::i 	"JI'Iiriii/ the OOVGrnI 0U Lr.iu!.Ln) oC te If:orI3r1t(1 rt1e )coopincj 	v1nw the Cxi. li tj flCJ r k) I i 	f C) r 
Eor oUw All liidI 	rvt n / 3 t-c :;r1,:1 c oifjcm:n. 

(11) Tho Corrirul Lt 	will Ylve its VIUW3 on the 5ubJec$, 
Sy11bs alld sLiidurc1 ni exnIr(foi1 for the Fort Scvj Officots. 	

I 

'I'h 	Cowuil t; L 	wi .1. J ; uU,,ij L iij 	if t 	1 ouc'jt 	j tr SUcjcjes tiOit:/(1vhs(, Lo 	c.' vo LL 1, fl ( lI(Al'or bforc 3 
,:, 

	

• 	
. 	• 	I,, 	t:ju, Ijvj/ 	AJflE I QL 	t 	1)1 • p i. 1iii'i I.,  

IA  

I  

	

• 	1. 

10 



	

• 	
(. 

ANNEXURE- At 

w 

j 
GOVERNMENT OF ASSAM 

OFFICE OF THE PRINCIPAL CHIEF CONSERWTOR OF FORESTS:: 	. 

	

REHABARI :: GUWAHAT18 	 I 

No FE 18lDepttl ExamJ99, 	 Dated Guwahati, the 1 1th  Nov 

From 	P.Lahan.,I.F.S., 
Principal Chief Conservator of Forests, 	 .' 

Assam. 	 i 
To 

 
The Commissioner & Secretary to the Govt. of Assam, 	 ;1 

• 	Forest Department, Dispur, 
Guwahati-6, 	

, 

:: 	• 

Sub: 	Framing of rules for conduct of Departmental Examinations for lndian 
Forest Service and Assam State Forest Service (Class I& II) officers. 

ief: 	GovernmentNotificatjonNo. FRE.120/98124,Dated 14.10.99. 

Sir, 
In pursuance to the direction contained in the aforesaid Governmenj 

Notification under reference, the Committee constituted for drafting of the rules fcw M 

conduct of Departmental Examinations for the Indian Forest Service and Assam State ; 

Forest Service (Class I & 11) Officers drafted the Rules, which is enclosed herewit 
for your perusal and needful. 	

:. 
EnQl As stated above. 

- 	 Yours faithfully, 	
•; 

), 
Principal Chief Conservator of Forests, 

Assani:: Guwahatj. 
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